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State Governments who are working on
deputation on this project are to be retained
for operation and maintenance works. These
employees demand that as Beas Construction
Board as well as Bhakra Beas Management
Board, both are instruments of the
Government of India, the 1600 quasi-
permanent Central Government employees
shoiild have a preferential right than the
deputationists to work on the post; of Beas
Project, when these po't-T are t ansferrel alonr
with the Beas Construction Eoard tj the
Bhakra Beas Management Hoard.

I, therefore, urge upon the Government that
all the deputationists from State Governments
should be sent back to their parent
departments concerned so that these" quasi
permanent Central Government employees
can be retained on the project which is
otherwise also their legal right as per various
rules, regulations and  administrative
instructions of Government of India

MOTION FOR ELECTION TO THE
CARDAMOM BOARD

THE MINISTER OF COMMERCE AND
STEEL AND MINES (SHRI PRANAB
MUKHERIJEE): Sir, I beg to move the
following motion:

"That in pursuance of clause (c) of sub-
section (3) of section 4 of the Cardamom
Act. 1965 (42 of 1965) read with rule 5(2) of
the Cardamom Rules, 196S, this House do
pre-ceed t; elect, in such manner as the
Chairman may direct, one member, from
among the members of the House to be a
member of the Cardamom Board i, the
vacancy caused by the retirement of Shri
Jagjit Singh Anand from the membership of
the Rajya Sabha on the 2nd April, 1980."

The question was put and the motion was
adopted.
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MOTION FOR ELECTION TO THE
RUBBER BOARD

THE MINISTER OF COMMERCE AND
STEEL AND MINES (SHRI PRANAB
MUKHERIJEE): Sir, I beg to move the
following Motion:

"That in pursuance of clause (e) of sub-
section (3) or section 4 of the Rubber Act,
1947 (24 of 1947) read with rule 4(1) of the
Rubber Rules, 1955, this House do proceed
to elect, in such manner as the Chairman
may direct, one member from among the
members of the House to be a member of
the Rubber Board constituted under the said
Act."

The question was put and the mo
tion was adopted. LILL

3pP.M.
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SHRI NARASINGHA PRASAD NANDA
(Orissa): The practice is that the Statutory
Resolution is moved, the Bill is moved and
both are discussed together. In fact, in the
List of Business you will kindly see "May be
discussed together" is noted. This is the usual
practice.

MR. DEPUTY CHAIRMAN: Lei us
follow the same procedure.

SHRI JAGDISH PRASAD MATHUR: Sir.
on a point of clarification. Does it mean that
after the Minister moves, the Minister will
speak on that and then he will speak on his
Motion and then the discussion will begin?

MR. DEPUTY CHAIRMAN: No. no, after
the Minister's speech, the discussion will
start.

SHRI JAGDISH PRASAD MATHUR:
When will the mover speak?

MR. DEPUTY CHAIRMAN: When his
turn comes.

SHRI JAGDISH PRASAD
MATHUR: No, that is different. ﬂ'f-'qf a1
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"The township of Auroville has been
founded on the basis of a Charter
announced by the Mother on the 28th
February, 1968. The Government of India
and a number of State Governments have
contributed substantially to the Project of
development of Auroville. The Auroville
project was also sponsored at the initiative
of the Government of India by UNESCO
held at Paris in 1966, 1968 and 1970. The
Govt, of
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India have therefore, a special res-
ponsibility in regard to the foundation and
development of Auroville as a township of
international importance. During the last
one year, a number of problems of varied
nature have arisen affecting the smooth
running of the said township which call for
urgent solution. These problems cannot be
tackled piecemeal on an ad hoc basis. The
Govt, of India have therefore, decided to set
up a Committee to consider the problems of
Auroville in depth and in their entirely and
help in their solution with view to promote
the objectives set forth by the Mother in the
Auroville Charter. This Committee will
also evolve an appropriate procedure about
the clearance for entry into and stay in
Auroville of foreigns.

The Committee will consist of: —

1. Shri B. T. Kulkarni, Lt. Governor,
Pondicherry—Chairman.

2. Shri V. Katikeyan, Chief Secretary,
Govt, of Tamil Nadu— Member.

3. Shri S. S. Siddhu, Additional
Secretary, Ministry of Home Affairs—
Member."
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MR. DEPUTY CHAIRMAN: The Hon.
Minister to move the Bill.

SHRI SHIV CHANDRA JHA (Bihar):
What about the Statutory. Resolution?

MR. DEPUTY CHAIRMAN: The
discussion will be together. The discussion on
both the Resolution and the Bill will be
together.

SHRI SHIV CHANDRA JHA: There
is the Statutory Resolution.

MR. DEPUTY CHAIRMAN: Yes. You
will have your chance.

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE (SHRI S. B.
CHAVAN): Sir, I beg to move:

"That the Bill to provide for the taking
over, in the public interest, of the
management of Auroville for a limited
period and for matters connected therewith
or incidental thereto, as passed by the Lok
Sabha, be taken into consideration."

Sir, 1 take this opportunity to present
before this House the Auroville (Emergency
Provisions) Bill, 1080, as passed by the Lok
Sabha, for the takeover of the management of
Auroville, an international cultural township,
for a limited period. A the House is aware,
the President promulgated an Ordinance in
this regard on the 10th November, 1980.

Sir, 1 would first briefly explain the
background of this measure. At the initiative
of the Government of India, UNESCO, being
of the opinion that the Auroville Project
would contribute to international
understanding and promotion of peace,
sponsored the project by adopting a
unanimous resolution to this effect at its
General Conference in 1966. By a further
resolution passed in 1968. UNESCO, invite®
its member-States and international non-
governmental organisations to participate in
the development of Auroville as an
international cultural township designed to
bring

[9 DEC. 1980]

Provisions) Bill, 1980 282

together the values of different cultures and
civilisations in a harmonious environment
with integrated living standards which
correspond to man's physical and spiritual
needs. In 1970, UNESCO, had directed its
Director-General to take such steps as may be
feasible, withi, the budgetary provisions, to
promote the development of Auroville as an
important international cultural programme.

Sri Aurobindo society which is a non-
governmental organisation constituted in
1960, registered in Calcutta and having its
office in Pondicherry has been the channel of
funds for the setting up of Auroville. This
Society is completely distinct from the Sri
Aurobindo Ashram, and we, refer here only
to the Sri Aurobindo Society and not to the
Sri Aurobindo Ashram. The Sri Aurobindo
Society received large funds in the shape of
grants from different organisations from India
and abroad for development of this township.
The assistance includ. ed contributions from
the State Governments of the value of Rs.
66.50 lakhs and Central Government of the
value of Rs. 26.14 lakhs.

On receipt of complaints about,
mismanagement of the Project and misuse of
funds by Sri Aurobindo Society, a Committee
was set up under the chairmanship of the Lt.
Governor of Pondicherry with representatives
of the Government of Tamil Nadu and of the
Union Ministry of Home Affairs t, look into
the matter. The Committee had a detailed
scrutiny of the accounts f Sri Aurobindo
Society relating t, Auroville and found ins-
tances of serious irregularities in the
management of the Society, rnisutili.'a-tion of
its funds and their diversion to other
purposes. Various other serious difficulties
have arisen plaguing the management of
Auroville and rendering thereby any further
growth of the township almost impossible. As
such, the take-over of the management of
Auroville became imperative to
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ensure a growth of the township in tun, with
its objectives.

Keeping in view the international character
of the Project and considering the
Government's  involvement in actively
sponsoring the project through UNESCO, the
growth and management of the project has
become the primary responsibility of the
Government of India. The ideals of the pro-
ject confirm India's highest aspirations which
could not b, allowed t, be defeated and
frustrated. Sri Auro-bindo Society had lost
complete control over the situation, and the
Members of Auroville approached the Gov-
ernment of India to give protection against
oppression and victimisation at the hands of
the said Society.

In the recent months, there had been fresh
complaints from members of Auroville.
There are also internal quarre]; between the
various factions of Sri Aurobkido Society.
There have also been law and order problems
on a number of occasions.

Tha financial management of the project
has not been sound. Several instances 01"
mismanagement, diversion of funds have been
revealed. It has also been brought to the notice
of Government that a large sum f money was
given by Sri Aurobmdo Society to AURO
construction—an agency whose status ig not at
all defined, whose functions and capabilities
for taking up large construction has also not
been mads known.

Sir, in the circumstances. Government
could no longer be a silent spectator to the
mismanagement of the project and to
internecine quarrels among its member, which
if not checked, could lead to ™ destruction of
the project .so nobly conceived. The matter
was, therefore, examined by Government at
length and it was decided to issue a
Presidential Ordinance, which js ;ow sought
to be replaced by an Act of Parliament. I
sincerely hope that the House will
appreciate the
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gravity of the situation and share the concern
of the Government in setting right the affairs
of Auroville.

There are three important features of the
Bill to which I would like to draw the
attention (* the House. First, this Bill seeks to
vest the powers of management of the
property of Auroville in the Central
Government only for a limited period of two
years. There is also a provision that if before
two years, the management of Auroville is
put on the right rails, the Government would
relinquish the management. In case any
extension is needed beyond two years, the
same has to be only for one year at a time, for
a maximum total period of five years. Thig
will show that the Government ha, been
motivated solely by the idea of securing
proper management in public interest and
nothing else.

Th, second feature of the Bill brings out
clearly that the Government's function
will  be that of a protector of the members of
Auroville. Whjle there will be a,
Administrator for the management of
Auroville on behalf of the Central
Government, there will also be a Council
called the "Auroville International Advisory
Council" which will consist of eminent
persons  who ar, devoted to the ideals of
human unity, peace and progress. This Council
will b, ecititled to advise the Central
Government either on it; own motion or
on a reference made to it by the Central
Government on any matter concerning the
management of Auroville. And in tendering
any advice to the Central Government, the
Council shall endeavour to secure that the
deals for which Auroville has been established
are encouraged, and the members of
Auroville are  allowed freedom to grow and
develop activities and institutions for the
fulfilment of the aspirations and
programmes envisaged in the Charter of
Auroville. It will be noted that the entire em-
phasis is upon th, fulfilment of the ideal; of
Auroville, and the Government is determined
to help the members of Auroville and give
them the
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freedom necessary for them to work out the
programme envisaged in the Charter of
Auroville. This provision will ensure that
nobody is allowed to work in such a way as
to disturb the freedom -<i the members of
Auroville or be an obstacle to the fulfilment
of the programmes envisaged in the Charier
of Auroville

The third feature of this Bill is that there
will be a tribunal for the adjudication of any
dispute or doubt that may arise as to whether
any asset, right or property forms part of, or
is relatable to Auroville. I,t would be noted
that Government themselves do not wish to
be the arbitrator in such disputes. Section 9
clearly provides that such disputes will be re-
ferred to a tribunal consisting of a person who
is or has been a judge of a High Court, to be
appointed by the Central Government. If any
person is aggrieved by the decision of the
Tribunal, he can prefer a, appeal to the High
Court. These provisions ensure a fair deal in
the matter of takeover of the management of
Auroville.

Sir, before T conclude, I would also like to
clarify one or two constitutional and legal
issues concerning this measure. One issue is
whether this legislation is within the
competence of Parliament. The actual position
is that the matter is relatable to entries 10 and
13 of the Union List because it iy, UNSECO
which has passed the resolutions in its three
sessions about the promotion of this township
and th, Government of India has a com-
mitment to UNESCO to implement these
resolutions, to continue the work of this
township and to see that the objects for which
this has been created by the Charter of
Auroville are fulfilled. Over and above this,
article 253 of the Constitution confers full
power, on Parliament to legislate on this
subject. Article 253 reads as follows:

"Notwithstanding anything in the
foregoing provisions of this chapter,
Parliament has power to make any
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law for the whole or part of the territory of
India for implementing any treaty,
agreement r convention with any other
country or countries or ony decision made
at any international conference, association
or other body."

The other i the issue as to whether the
provisions of the Bill are ultra vires articles
25 and 26 of the Constitution which
guarantee freedom to manage religious
affairs. I, this regard ther, are decisions of the
High Court under which it has been clearly
held that right, which are guaranteed under
articles 25 and 26 are available to
conventional religions. These articles ar, not
attracted in the case of Auroville because
Auroville is not a religious institution. This is
a non-religiou, organisation, as Auroville is
an international cultural township.

With these words, Sir, I, move.

Now, Sir, the hon. Member while
speaking here raised a point about the
matter being  sub judice and  a stay order
having been granted by the Supreme Court
and  asked whether this House can proceed
with the consideration of the Bill. Sir, T think
the powers of Parliament to legislate are not
subject to an, rulings given either by a High
Court or by the Supreme Court. Th, plenary
powers f legislation of Parliament are only
subject to the constitutional provisions. No
Supreme Court or no High Court can possibly
give any order by which f discussion in the
House can be scuttl ed, Sir. Moreover,
even the  sta\ order which has been given
by the Supreme Court i a conditional stay
in which the present society has been allowed
to sn”nd certain amount of money for
their day-to-day functioning and it that
amount is to be exceeded, then it will have to
be with the sanction of the Administrator who
has been appointed under the Ordinance
which has been issued by the President.  So,
it is a conditional stay which has been given.
Even accepting that the stay has been
granted that
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ig not a bar on the considerat.on and passing
of any legislation in this House.

Sir, th, hon. Member was pleased to make
a reference about one officer of the Education
Ministry. 1 am really sorry about it. The
normal practice in this House has been that—if
I have understood it correctly—those who
are not present to defend themselves should
not be mentioned.  If allegations  *° ™(*e
against persons or officers who cannot defend
themselves in the House, then that will be a
very unhealthy practice and I do not think that
this House would entertain any allegation of
this nature.  To keep the record straight, I
must point out that it is not at the instance of
any particular officer that the Government was
pleased to take this kind of action. The
Kulkarni Committee ~ was appointed.
They went through the entire proceedings
and got the entire thing audited through the
Auditors. Thereafter certain irregularities
regarding misutilisation of funds were
brought to the notice of the Government. It is
not at the instance of one particular officer
that the  Government has taken this action.
The Government considered all aspects of the
question. It is not only one officer or
not only one Minister. There have been many
Ministers who were Education Ministers who
have considered this matter. It was referred to
the Law Ministry and they also applied their
mind. Thereafter, the entire Cabinet
considered the whole issue. When the
President signed the Ordinance, he also
applied his mind to it.  Therefore, it has
gone through all ihe processes.  Thereafter,
to say that it is one officer who is
responsible for taking this kind of action
seems to be rather uncalled for. That is the
only clarification which I wanted to give.
There was one more point which was referred
to. It was about my visitt, Pondicherry.
The hon. Member was pleased to say that
the trouble-shooters were invited by me. In
fact
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I had gone there and the Chairman of Shri
Aurobindo Society was also travelling in the
same plane. So, he was aware that I was
going to Pondicherry. I did not invite anybody
there. If some foreigners come and see me, I
cannot stop them from seeing me. The
Aurobindo Society people were also aware of
my visit. So, both of them had the
information. One section approached me. The
other section, for reasons best known to them,
did not think it fit to come and meet me.
These are some of the points that the hon.
Member raised while moving hi, resolution. I
have igiven clarifications. Now, I would re-
quest the House to take the Auroville
(Emergency Provisions) Bill, 1980, into
consideration.

MR. DEPUTY CHAIRMAN: There is one
amendment of Dr. Bhai Maha-vir on it,

DR. BHAI MAHAVIR (Madhya Pradesh):
Sir, I move;

"That the Bill t, provide for the taking
over, in the public interest, of the
management of Auroville for a limited
period and for matters connected therewith
or incidental thereto, as passed by the Lok
Sabha, be refeired to a Select Committee of
the Rajya Sabha consisting of the folic
wing Members, namely:—

1. Shri V. B. Raju

2. Shri Lai K. Advani
3. Shri Ghanshyambhai Oza

4. Shri Bishambhar Nath
Pande

5. Dr. Bhai Mahavir

with instructions, to report by the first
week of the next session of the Rajya
Sabha."

MR. DEPUTY CHAIRMAN: Have you
taken the consent of all the Members whose
names have been given? Have the Members
given their consent?
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DR. BHAI MAHAVIR: I presume so,
Sir. When it comes to voting, it will be
known.

MR. DEPUTY CHAIRMAN: 1 have to
know before that.

we SiTAW 7d fag § saaraaz
A 7 T A § ag T ATEAT £
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Their consent would be ftrthcoming.
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The questions were proposed.

MR. DEPUTY CHAIRMAN: Mr.
Namda.

SHRI DINESH SINGH (Uttar Pra-
desh): T am not wanting to intervene in
the debate. I merely wish to ask one
question. With your permission, end that
will facilitate this discussion. The hon.
Minister has been pleased to say that
there have been serious irregularities
which have bee, reported by thi
Committee which went into it .. .

MR. DEPUTY CHAIRMAN: The
Kulkami Committee.

SHRI DINESH SINGH: But we have
been told by various people who met us
that there have been no irregularities
reported by the audit team. Would the
Minister be good enough to place on the
Table of the House the irregularities that
might have been mentioned by the audit
team.
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SHRI S. B. CHAVAN: The Kul-karni
Committee's report as well as the audit
report have already been placed in the
Library. It was on Saturday that five
copies of these were placed in the
Library, If hon. Members go through
them, they can draw their own
conclusions.

DR. BHAI MAHAVIR: Th.point is
not that...

MR. DEPUTY CHAIRMAN: That
matter iS now over.

DR. BHAI MAHAVIR: Let the hon.
Minister be fair to the House. What has
been said is whether those irregularities
or charges were placed before the
Society and their explanation obtained. It
is no use placing it in the Library.

MR. DEPUTY CHAIRMAN: That
part of the criticism will be replied to
later on.

SHRI DINESH SINGH: If it is
brought to their notice, it is all right.

MR. DEPUTY CHAIRMAN: He said
that the reports are in the Library for the
last one week

DR. BHAI MAHAVIR: My point is
whether it has been brought to the notice
of the Society.

MR. DEPUTY CHAIRMAN: You can
raise that point and the Minister will
reply to it. Mr. Nanda.

ot foa = wy - o, q oamEE

T "AE=ET % - {Interruptions)
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W oguy awr o qrw 2 &1 e 4z
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@yd - (Interruptions)
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SHRI NARASINGHA PRASAD NANDA:
In the normal circumstances, I would not
have participated in the discusison on a Bill
of this kind. I have got very strong views
about the functioning of instituitons of this
type. But it would be unfair to my integrity, if
I do not stand up to make certain points
against this Bill.

[The Vice-Chairman (Shri Dinesh
Goswami) in the Chair.]

I am very sorry that a very sensible person
like Mr. Chavan, who has just taken over...

Mr. Chavan, who has just taken over...

SHRI RAMAKRISHNA HEGDE
(Karnataka): Your presumption may not be
correct.

SHRI NARASINGHA PRASAD NAND
A:... had to take up a Bill of this type and
rush through this Bill without properly
examining whether it affects certain
fundamental values and whether it raises
certain basic questions.

Sir, I will make a few points arid that will
show why I decided to participate i, this
discussion.

We were told that there were some
irregularities. I do mot know how Shri
Aurobindo and the Divine Mother WOuTd
have taken this Bill if they were alive today.
Of course, some gentlemen or some people
find it very easy to blow hot and cold in 'he
same breath. I know people going to Shri
Aurobindo and the Divine Mother when they
were alive and seeking their blessings for
achievement of political objectives. Now both
of them are not there. This Auroville was
founded on the 28th February, 1968 by a
charter of the Divine Mother for the
realisation of three ideals
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(1) Individual perfection,

(2) Social transformation; and

(3) Human unity in rich diversity
through service to the Divine.

I have not been able to understand how the
take-over of the management of this
institution by . the Government, which is
going to function certainly through a
bureaucratic machinery, will help in achieving
individual perfection. I cannot understand
how, by bureaucratising this institution,
whether it is for two years or for a limited
period or for a period of five years as the
honourable Minister has just now said, this
objective of, individual perfection can be
achieved. How can it be achieved through the
process of bureau-cratisation in  this
institution? I cannot understand how the
objective of social transformation can be
achieved by just changing over the manage-
ment from the Aurobindo Society to some top
bureaucrats. Obviously, the Minister will not
go there and sit there and manage the entire
affairs of the Auroville. Lastly, Sir, I cannot
understand how they are going to achieve
human unity in rich diversity through service
to the Divine by this process. We notice
everyday how the ruling party is behaving
with the other political segments or political
parties or factions in the country and how they
are creating a situation of confrontation. I
cannot understand how., by taking over the
management of this institution they will
achieve the basic human unity which was the
objective for which it was founded.

Now, Sir. the basic question is whether by
the Government takeover of the management
of the Auroville the purpose for which the
Auroville was founded would be served or
whether the cause would ba enhanced. I have
very grave doubts about it, Sir. I do not think'
that the
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cause can be served by the mere takeover by
the Government. This appears to me to be like
this solution: "If a person is having headache,
you simply chop off his head". This is not the
way to solve it. I know that the Kulkarni
Committee Report was submitted in 1977. But
the honourable Minister say; that five copies
"t Report are available in the Library. From
what date is it available? From this Saturday
only. That too, after the Lok Sabha passed this
Bill and all these things were pointed out in
the Lok Sabha; Sir, between 1977 and 1980,.
you will find enormous correspondence on
this issue. The Society people have written a
number of letters to the Ministry and they
have made certain concrete proposals. Even
Mr. Raju who happens to be a Member of the
Executive of the Society and a member of the
ruling party in the Lok Sabha, has written
letters both to the Prime Minister and the
Education Minister suggesting concrete
measures. I do not know whether any
alternative was available to the Government. |
do not know whether any alternatives were
available to the Government even while taking
over this institution because of
mismanagement and other things which the
Minister is alleging on the basis of a Report
which is not yet before us and which we have
not had the opportunity of discussing. They
have suggested putting a Reconciliation
Officer from the Tamil Nadu Government;
they have suggested that on the Committee it-
self you can appoint three officers, nominate
three officers; they have suggested that you
can depute one of your IA&AS officers,
accounts officers, on deputation for the
financial management of the Auroville, if
there wa, any mismanagement; and all, kinds
of constructive suggestions were made. But,
instead of responding to those suggestions,
they have taken it over. It is a voluntary orga-
nisation and it had a purpose with which
certainly the Government is not so much
concerned. The Government deals always with
mundane af-

fairs and not with spiritual affairs. It does not
interfere with the spiritual Or religious affairs
of the people. The basic purpose for which
this institution ,was founded is said to be
spiritual. If that is so, how is the Government,
which deals with mundane matters only,
concerned with spiritual matters.

Sir, what are the main charges against the
existing management? Misuse of funds and
their diversion to other purposes, serious
difficulties which have arisen with regard to
management—these serious difficulties have
not been spelt out. What are the serious
difficulties for which it became necessary for
the Government to take over the
management? About the misuse of funds and
their diversion to other purposes specific ins-
tances could have been brought. In fact, when
the Kulkarni Committee Report contained all
these serious allegations, they could have
been placed before the House, and we could
know about it. (Time bell rings).

Sir, I have taken Chairman's permission to
take at least 25 minutes.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The problem is that for this
Bill only one hour has been allotted.

SHRI NARASINGHA PRASAD
NANDA: Chairman was there, you were not
there, Deputy " Chairman was there; I have
taken his permission. Mr. Ramamurti was
there.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): That is true. But you can take more
time if one hour is. extended to two hours. I am
prepared for two hours, but you cannot extend it
beyond that. I have to ' put a time-limit.
(Interruptions) The difficulty is that these matters
come before the Business Advisory Committee.
The Business Advisory Com-mitte fixed one
hour, if more time was necessary, it ought to
have been decided.
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SHRI NARASINGHA PRASAD
NANDA: Quite right. That is why it
creates difficulties. I took the permission
of the Chairman. Mr. Rama-murti was
there, Several other Members were there.
Mr. Sitaram Kesri, Minister in the
Department of Parliamentary Affairs was
there. 1 pleaded for more time. He
agreed.

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): If you take. 25
minutes, it will take about five hours. My
request is that you finish within 15
minutes. Try to speak as briefly as
possible.

SHRI  NARASINGHA PRASAD
NANDA;, I speak very briefly, as
briefly as possible. The point is that they
are making all kinds of generalised and
vague allegations, for which they do not
afford an ' opportunity to the Society;
you are condemning the Society without
even giving an opportunity to it. You
should  not condemn it without giving
an opportunity of fair trial. Even Billa
and Ranga were tried in a court, they
were found  guilty and then only they
were convicted. You are convicting the
Society without giving it an opportunity
to explain. You have said, well, the
Kulkarni Report has... (Interruptions)
You are trying to call somebody a dog
and hang him. This goes against our
basic concept of justice. Well, I do
not know whether these allegations are
true. If these allegations are true
according to the Government, you could
have provided these allegations to the
Society and said: These jare the
serious charges against you, what have
you to say about this. If they could not
have offered a satisfactory expla-
nation, well, you hang them. 1 have no
objection. But without a chance or
opportunity to the Society to explain their
conduct, you are coming forward
before the House... (Interruptions).

SHRI S. B. CHAVAN: May I in-
tervene for a minute? I think the en-
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tire argument is based as if the Society
has not been given a copy of the Audit
Report and the objections raised in the
Audit Report. It is not a fact.
(Interruptions).

SHRI RAMAKRISHNA HEGDE: Did
you furnish a copy of the Kul-kani
Committee Report? You are referring to
the Audit Report. Alt these charges about
misuse and irregularities, were based on
the so-called Kulkarni Report. He is now
introducing an element of Audit Report.
He cannot jump from one to the other. I
want to know whether a copy of the
Kulkarni Report has been furnished to
the Society?

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): You have made
your point.

SHRI S. B. CHAVAN: Kulkarni
Report is also based on the Audit Report
and that is why both the copies have
been placed in the Library for the hon.
Members.

SHRI RAMAKRISHNA HEGDE: I
am talking about the Library.

SHRI S. B. CHAVAN: Please try to
understand me. It is not that we are
springing a surprise on the Society. Even
the Society was asked to explain their
conduct in certain matters which had
been pointed out by the Kulkarni
Committee.

SHRI NARASINGHA  PRASAD
NANDA: I know that the Minister is
saying that they were asked to eexplain
their conduct. You have been keeping us
in the dark about these things. You could
have brought, it in the open. These things
should not have been allowed to remain in
the dark. One so-called strong argument
was put forward by the hon. Minister and
it is that there is a commitment to the
UNESCO. They had a Resolution in
1966, another Resolution in 1968 and the
third Resolution in 1970. Therefore, the
Government of India stands committed
to
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the UNESCO to take over the man-
agement. Are you committed to take over
the management of this Society? Did the
UNESCO direct the Government of India
to take over the management of
Auroville? What is your commitment?
Your commitment is to help it grow as an
international centre of peace and
understanding which are the very basic
things about which I have said and which
I don't want to repeat. Therefore, there is
no point in speaking about this com-
mitment. You know that out of Rs.
3,26,20,000 the contribution of the
UNESCO was only Rs. 40,000. This was
the UNESCO contribution to Auroville.
With this contribution. I don't think the
UNESCO could have directed the
Government of India to take over the
Society. Why is he taking protection
under the cover of UNESCO direction? I
would like to know whether there is any
such direction from the UNESCO that
this management of Auroville should be
taken over.

I would make one more point and then
finish. About the entry and exist of
foreigners to the Auroville Society, the
Government could have made some
arrangements in consultation with the
Society. But no arrangements were made
by the Government in, spite of the fact
that the Society reported against 80
foreigners their indulgence in various
activities, i have a complete record of
those 80 foreigners who were indulging
in these activities and deportation orders
were served on them by the Government.
Why ""were these deportation orders not
implemented? Who helped the
foreigners? Certainly ~ not the Auroville
Society? Who will be blamed for the
negligence of the Government? If you
take over the management, you will also
start favouritism.

The bureaucrats will take control of the
management of the Society. They will
start a de« of favouritism. They will
bring in all kinds of people and it may
not be in national interest. My point is
that it should not
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be done. May I give a sound piece of
advice to the Government?

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI); You may give
the advice. Whether it is sound or not
will be judged by the Government.

SHRI NARASINGHA PRASAD
NANDA: Don't kick the beehive. Leave
the beehive alone. Otherwise, it will sting
all of you and sting in such a manner that
you will not be able to resist that thing
and you may collapse. Therefore, please
take care. This is not a warning from me.
This may as well as be a warning from
the Divine Mother whom I have not met
in my life.

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Again I come to
the question of time. The Business
Advisory Committee allotted one hour
for this Bill. But I am told that the
Chairman extended the time...

AN HON.
told.

MEMBER: We were

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): 1 don't know
what the Chairman's assurance was. If it
is to be extended, instead of one hour, it
may stretch to two hours. Therefore, let
us hope that we will be able to finish
within one and a half hour or at least
within two hours. And I am told that the
Leader of the House has requested Mr.
Ramamurti and some of the leaders for a
meeting. So, if the House has no
objection, I give the floor now to Mr.
Ramamurti.

SHRI P. RAMAMURTI (Tamil Nadu):
Mr. Vice-Chairman, Sir, I am really
placed in a dilemma whether to support
this Bill or to oppose thi Bill. Sir, very
gradiose aims we?8 proclaimed by this
Society when it was formed. And my
friend. Mr. Advani, said that the
Government should have nothing to do
with religious societies. But we know
that
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under the garb of religion, all sorts of
atrocities are committed in this country. Just
now we know what is being done by the
Mabhant of Bodhgaya.

AN HON. MEMBER:
of the Buddha.

In the birth place

SHRI P. RAMAMURTI: That is not the
birth place of the Buddha. It is the place
where the Buddha got the divine light. We
know what is happening there. Therefore, we
know that all sorts of activities, all  sorts of
malpractices, all sorts of immorality is going
on in the so-called religious societies. Religion
has become a garb for committing all sorts of
antisocial activities. And as far as I know as'
far as my knowledge  goes—and my
knowledge is personal because | am coming
from that place and I have moved with
the people there— this particular Society of
late has become a den of vice. I am not
talking of corruption alone, not of monetary
corruption alone. It is a den of vice, the vice of
the worst type. Sex crimes, smuggling and
then what you call the drug-peddling are
there. The students of the college there are
getting corrupted. As a result of that, all
sorts of things are emanating from that
Society, from that particularspot.  You
go to Pondicherry and talk to the people of
Pondicherry. They will tell you all these
things. Apart from these things, Sir, there
is another important thing which concerns the
security and the integrity of the country as a
whole. This Society which is supposed to bring
people of diverse religions together for the
unity of mankind, has got a number  of
people there, the resident foreigners, who
indulge in all sorts et anti-national
activities. I would like to ask th, Government
of India one thing. Is it not a fact that in 1978,
as many as 45 foreigners were asked to. be
deported?  One month's notice was given. to
them that they should cet out of this country.
Isitnot a

[RAJYASABHA]

Provisions) Bill, 1980 300

fact that in April, 1980, ten foreigners were
asked to go? But none of them left the
country. Is it not a fact that many people are
residing there whose visas have expired? I
want to know what the attitude of the Gov-
ernment was towards this.

SHRI NARASINGHA PRASAD
NANDA: Negligence of the Government.

SHRI P. RAMAMURTI: Is it that the
Society is,responsible or is it the incompetent
Government that is responsible for it?  Or,
either you are incompetent to carry out your
own orders or there must be somebody
high up in the Central Government who is
protecting these anti-national elements who
have been found to be indulging in anti-
national activities. Therefore, when such
things ar. taking place, how will the
Government takeover help it How will it
help, this is what I want to know.  If you
have not been able to deport these people in
spite of the deportation orders because of the
people of  very high status in the
Government, may be, bureaucrats or, may be
Ministers, I do not know, they are interfering
in the process of law and protecting these
anti-national elements ~ who have become
risk to the security of the nation, who are-
spies and  do all sorts of things, how is this
taking over going to help you now? As a
matter of fact, a coded communication from
a foreigner, from an American, was
actually seized by the Government of India
and it was  decoded and on the basis of that
decoded message he was ordered to  get out
of India. All these things are happening there.
This is the position. Therefore, just by
the Government of India taking ever this
institution, what is the objective that they
are

going to achieve. Taking over the
mmanagement for two years, what is the
objective that is going to be achieved. Are
they, going to achieve the objective of the
unity of the humar
nit,y You are pqt able to unite your, own
party. In -. every State, party meetings are
held with the help  of
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the police and you are saying' that this
Government is capable of uniting the entire
humanity. What is this nonsense? I do not
know what purpose it is going to serve.
Therefore, some suspicion naturally arises that
some people who are interested in utilising this
money and some people who are interested in
promoting these anti-national activities that are
going on there, their hands are behind this.
This suspicion naturally arises. You cannot do
away with that suspicion. It arises precisely
because you have not carried out the duties
cast upon the Government all these years. You
have refused to deport them. You have refused
to act on the advice of your own police and
security forces. Therefore, Sir, that is the
reason why I find myself in a very difficult
position. My advice to the Government would
be not to take over but to dissolve this society
once and for all. Dissolve it once and for all.
Let not the soil of our country be used in the
name of religion for the importation and
residence of spies, of people who spread a
completely decadent culture. Let it not be used
as a soil in the grandiose name of building up
of humanity, spiritualism, this, that and all
sorts of other things. All sorts of anti-national
and anti-social activities pervade in the
society. Therefore, Sir, I do not know what to
do now. You want to take it over. I do not
want that society to remain as it is. I do not
want you also to take over. That is why I said.
I am in a dilemma. Therefore, 1 say, I would
be very happy if this society was dissolved
and; we, at least the residents of Pondicherry
town and Pondicherry State, and the whole of
Tamil Nadu, not only Pondicherry, but the
people of the whole of Tamil Nadu, would be
happy, if the Government dissolved the
society, because they are the people who are
witnesses to what is happening there. The
people sitting here are just taken by the
gradiose words of aims and objectives. They
dp not know what is happening there. But the
entire people of- Tamil Nadu
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and particularly the people of Pondicherry
and Cuddalore know what is happening
there. They are sick of the institution. The
sooner that institution is finished, the better
for the country and better for the world.
Thank you, Sir.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Smt. Pratibha Singh.

SHRI P. RAMAMURTI: Sir, one more
thing 1 want to mention. I have got so many
cases. I have got information about a number
of cases which have been filed against these
foreigners. Information on these cases is due
for the last four years. This is  the
administration there.

SHRIMATI PRATIBHA SINGH (Bihar):
Mr. Vice-Chairman, Sir, the question before
the House is whether the stagnation that has
gripped all of us should be allowed to
continue or whether the Government must
come forward to do its duty and ensure in
public interest proper management of the
Auroville and pave the way for the fulfilment
of a great dream of Shri Aurobindo and the
Mother.

Sir, Shri Aurobindo's role in the freedom
movement is known. It was he who gave the
Bande Matram, which he took from Bankim
Babu's

book the Anaod Math. He 4. p.M.
came to Pondicherry i, 2910
from  Chandranagore jail and
remained there till 1950 when he left his body.
Sir, Mother later on joined him in 1914. Then
she left for France in 1916 as wa, wag going on
and she again came back in 1920. After that,
she stayed on till she left her body. She in her
whole life kept on trying new experiments for
the advent of new' consciousness, supramental
cons-i ciousness. And while doing this, she had
the vision of a new city of light, Auroville, the
city of light, the great cpncept of collective
living based on
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universal principles of brotherhood and
human unity.

Sir, since 1966, UNESCO has passed three
unanimous resoltuions—I  have got copies
of those resolutions, but I would not like to
take the time of the House—declaring its
support to Auroville, asking member-Slates
to support Auroville. In 1970, UNESCO
went further and made an appeal to all the
member States to give financial assistance
within their budgetary provisions, to
Auroville. It said:

«'..invites the Director General to take
such steps as may be feasible within the
budgetary provision to promote the
development of Auroville as an important
international cultural programme."

It was thought that appreciation of eastern and
western cultural values gave a pioneer start
and this idea is not being pursued only in
India; it is being experimented in other
countries also. So we cannot say that these
things are only for that place. In fact, what
Mr. Ramamurti has said, justifies the
Government's stand of taking it over. It was in
the context of UNESCO's resolutions that
India gave the lead and gave more than Rs. 90
lakhs to Auroville. This includes the
contribution of the Centre a; well as of the
States. Other nations would also have come
forward, but in the meantime, difficulties
arose and Sri Aurobindo Society mismanaged
its affairs after Mother left her body.

What happened, Sir, was that from 1968 to
1973, things developed rapidly and the bright
promises were becoming a reality day by day.
As soon as Mother left her body in 1973,
suddenly things took an adverse turn. There
began  internecine  conflicts in  the
Ashram  in Sri Aurobindo Society and in
Auroville—in the three organisations. Sri
Aurobindo Society which is distinct from Sri
Aurobindo Ashram began to show in
particular signs of malpractices. Complaints
were received
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that public funds were being misused by the
new managers of the society. And, Sir, what
Mr. Nanda has mentioned, let me refer to it
that his own party man, Dr. Karan Singh, as
you know, in Lok Sabha, under Rule 377, had
himself pressed the Government for the
takeover sometime back. The Government
took steps to enquire into the matter. Audit
report was obtained and this confirmed the
apprehensions of misutilisation of funds given
by the Central and the State Governments.
There is a big question mark there about the
missing vouchers for Rs. 25 lakhs.
Construction work has already come to a halt.
Managers of Sri Aurobindo Society came into
conflict with the residents of Auroville. The
residents of Auroville complained of
harassment and victimisation at the hands of
the Society. Sir, Government should take
action against the culprits. But there were
other innocent people also who had come to
see the light in. that place, i.e. Auroville. Now,
Sir, Government cannot, in these circums-
tances, be a silent spectator of the deteriorating
situation. It is duty bound to implement the
decisions of the UNESCO which were
themselves sponsored by it ard it should also
safeguard that the money of the taxpayers is
spent for the approved purposes and that it is
not allowed to be misused. Hence, it has to
ensure that the residents of Auroville are given
protection against any oppression. They first
tried to find a solution through negotiations.
But this did not work. Shr* Aurobindo Society
took the view that it had the supreme authority
to administer Auroville, not only its properties,
but even the lives of the citizens of Auroville.
These citizens are from different lands of the
world. This was unacceptable to the citizens of
Auroville. The members of Auroville declared
that they were neither the members of the Shri
Aurobindo Society nor were they the
employees of the Shri Aurobindo Society.
They were manhandled. harassed, beaten,
bones were broken. They wanted freedom to
pursue the ideals of Auroville given to them
by Mother through a  Charter which said:
1. Auroville
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belongs to nobody in particular. Auro-
ville belongs to humanity as a whole.
But to live in Auroville, one must be
willing serviter of the perfect consci
ousness; 2. Auroville will be the place
of unendng education' of constant pro
gress and youth that never ages; 3.
Auroville wants to be the bridge bet
ween the past and the future. Tak
ing advantage of all the discoveries
from without and from within, Auro
ville will boldly spring towards future
realisation; 4. Auroville will be a
site cf material and spiritual research
for a living embodiment of an actual
human unify. This is the real back
ground. A high-powered Committee
was appointed by the Government
under Chairmanship of the Lt. Gover
nor of Pondicherry, Mr. Kulkarni.
This Committee had also recommend
ed that the take-over of Auroville by
the Government under article 31 A.
1(b) for a limited period was a prefer
able course of action. I have a copy
of the report here. Thiy was in 1977.
Thereafter, the situation worsened
further. The audit report was studied
thoroughly by the Government. The
audit reports since 1977 had been
thoroughly studied. Explanations
were sought for from the Shri Auro-bindo
Society. Explanations “-iven by them
were evasive. Doubts arose and fiot
intensified that the Shri Aurobindo
Society might furthe, misutilise the funds
if any delay was allowed. Besides, the
take-over is only for a limited period of
two years; to be extended year by year,
for five years, which i; the maximum.
Building construction etc., which has
come to a halt can be given a push. The
confidence of Aurovilleans can be
restored. The image of Auroville which
has been tarnished can be regained and
may shine again. The most important
thing is,—this Bill seeks to do it—under
section 6(1). the Government is
empowered to constitute an International
Advisory Council because one of the
previous speakers had said that it is the
Government officers who are going tc be
the whole and sole authority on
everything in Auroville. It is not that.
"Phis is going to be a very powerful
International Advisory Council which

I will ensure that the ideals of Auroville are
encouraged and the members of
Auroville are given freedom to develop
their activities and the institution in
accordance with the Charter of Auroville
and thereby fulfil the dream of the
Mother.

It has been argued that Auroville is a
religious organisation. Sir, nothing is far
from truth. The Mother herself has declared
that Auroville is for human unity,
irrespective of religion, caste, cred, dogma
rituals and ceremonies. In fact, Auroville
has been conceived on line, that fulfil the
highest ideals of secularism as understood
in India under our Constitution. ' As the
hon. Minister has very kindly pointed out,
A.LR. 1976, Page 207 says:

"The meaning of the word 'religion
in article 31 is confined to the well-
defined religion; of India such us
Hinduism, Islam, Sikhism, Chris-
tianity."

j This ruling was given by the Delhi High
Court. Besides, the tax exemption given
under section 80G of the Income Tax Act
also shows that it is not a religious
organisation. UNESCO too is interested
in Auroville as an institution which is
working for the highest evolution of
mankind and not

I as areligious brganisaton.

| Therefore, Sir, it iy no interference by the
Government.  Neither it is an
infringement of articles 25 and 26 of the
Constitution.

Sir, what Sir Aurbindo and the Mother
wanted, can, to some extent, be
understood by referring to the book
Jonathan Livingston's Seagull by Richard
Bach which says, "Excellence,
perfection, evolution is the goal of
mankind". It is there we want to reach
and it was this dream which the Mother
sought Auroville to achieve and the
present position is just the opposite. That
is why the Government had no option
except to take it over.
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Since several years Auroville has remained
stagnant and this bill opens the gates of a new
beginning. We may, therefore, while
supporting this Bill, repeat the invitation that
the Mother gave on the foundation day of
Auroville on 28th February, 1968, i.e.,
"Greetings from Auroville and all men of
goodwill are invited to Auroville all those
who thirst for progress and aspire to a higher
and truer life." Thank you, Sir.

2o e wETET @ wewl faEr
g, o 7 o e,
wgmar afewr fmg o e =2,

it gt 2, =7 fam 89 77 90 wAag
famr &\ avx off, sy A 9l A
i fog oft & ady 3= F@ 91 9
37 At o=t fafggar qvwT F 99 8
g

aqt Aviag gz w7 0 4 T A
o %1 saw g ¢ WAy ama W
A W F1 Awr ffwa "o
wara 3 W E 7

SHRI RAMAKRISHNA HEGDE: Mr.
Vice-Chairman, Sir, I do not know why Mr.
Chavan agreed to be willing instrument to the
destruction of a great dream, a great ideal and
a great mission that was envisaged by great
saga Aurobindo and the Mother. This Bill is
the product of a conspiracy among a high-
level Government servant, a Governor, a Lt.
Governor and certain foreign nationals who
have absolutely no right to stay a moment
longer in this country. I am sorry for Mr.
Chavan that this sin is being committed by
him either igno-rantly, or I do not know, under
the influence of some people. Sir, the Bill says
in the Preamble;

[RAJYA SABHAJ

Provisions) Bill, 1980 308

"And  whereas  pursuant to the
complaints received with regard to
the misuse of funds by Sri Auio-
bindo Society, a Committee was set
up under the chairmanship of the
Lieutenant-Governor of Pondicher-
ry with representatives of the Gov
ernment of Tamil Nadu--------------

Sir, the Committee ha; been set up after the
Audit Report which allegedly revealed that
there was a great deal of misuse of funds and
a lot of irregularities. May 1 read out for the
benefit of the hon. Minister, Mr. Vice-
Chairman, the most crucial part of the Report
which pertains to the financial management.
Whatever irregularities are suppose to have
been committed, or whatever funds have been
misapplied or misused must have been
covered under this paragraph. The paragraph
is named "Financial Management". It is
paragraph No. 151 on page 84:

"We  have alre&dy  «ee,"the draw
backs of the system of maintenance
of accounts. Apart from this, we
also found that the* system" of finan
cial management is not  organised
on a sound footing. Important fin
ancial decisions are being taken
without adequate data, thinking and
analysis. Perhaps the experience of
the institution not handling 3uch a
large scale project is the reason be
hind this. However, we believe that
it should not be  difficult for them
to organise financial management on

a reasonably sound footing. All the
sub-projects undertaken must be
preceded by a proper assessment of
the resources position. The ele

ments of proper anticipation, plan
ning and Periodical review must be
integrated in the new system of fin
ancial management. If a proper
system had bee, prevalent, the ins
tance of the various building re
maining unfinished half-way and
Bharat Nivas facing the paucity of
funds and other problems of similar
nature in the. course of construc
tion would have oerhaps been avoid
ed.ﬂ Al
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This is the total indictment contained in the
audit report. May I ask, does it warrant such a
drastic action as taking over the management?
Does it justify such a step through the issue of
an ordinance which is immoral and
unconstitutional? What was the great hurry in
issuing the Ordinance, even supposing under
his wise judgemet there was some ground to
interefer in the management? Sir, I ma, tell
you that several years ago, Sri Aurobindo
Society had requested the Government—not
once but repeatedly—to nominate Government
representatives on the Managing Body. Why
didn't the Government d, it? The Minister,
says, a lot of money was given. Sir, | was one
of those Ministers, when I was in the
Government who gave this laudable project,
this nobel project substantial financial help on
behalf of the Karnataka Government.
Therefore, I am interested in the development
of this project. He mentioned as if lakhs and
lakhs of rupees have been given by UNESCO.
What is the total amount received from
UNESCO? I he not aware that it is hardly Rs.
40,000? And he takes the name of UNESCO to
justify the issuing ot an ordinance and taking
over the management saying— by quoting
articles of the Constitution —that if a decision
of any international body or organisation has to
be implemented, then the Central Government
has the jurisdiction. That is what perhaps he
meant. The total sum received from UNESCO
is Rs. 40,000. The Government had appointed
a Committee under Mr. Kul-karni. If I have
had sufficient time, I would have gi,ve, the
whole story. May I ask him if he ig aware that
after this Committee was constituted, this
Committee borrowed money from the Tata
Trust? For what purpose and en what grounds?
With the Government's permission or not? The
terms of reference of this Committee are very
limited. Sir, here are the terms of reference:—

"That Government of India have,
therefore, decided to set up a Com-
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mittee to consider the problems of
Auroville in depth and in their entirety and
help in their solution with a view to
promote the objectives set forth by the
Mother in the Auroville Charter. This Com-
mitee will also evolve an appropriate
procedure about the clearance for entry into
and stay in Auroville of foreigners."

Sir, it did not require any money. Eve, if this
Committee needed some financial assistance, it
could have approached the Government. Why
did this Committee approach the Tatas, of all
people? Is the Government aware of this? I can
produce the photostat copy of a letter of the
Tata Trust in this regard. I can place it on the
Table of the House. Is the hon. Minister also
aware as to how many crimes have been com-
mitted by foreign nationals who have been
residing in Auroville by force, without any
right whatsoever? The other day I have
received a cyclo-styled letter signed by four
people. They are: Prem Mallik, Yusuf Khasim,
Major-General Krishna Tiwari and Frederic.
Sir, let him put his hands on his conscience and
honestly tell us the background, the
antecedents of these four gentlemen. Everyone
of them is a criminal. Everyone of them is
being prosecuted. And there are ten people
who are illegally residing in India. Sir, when a
Committee has been formed to regulate the
visas and the entry of foreign nationals, may I
ask the Government whether that Committee
made any recommendation in regard to that?
The Govern-' ment cancelled the visas and
ordered deportation of those people. Some of
them were forcibly deported. They have come
back to India and they are staying in Auroville.
They have committed theft, they have
committed dacoities, they have committed
atrocities, they forcibly entered the Matru
Mandir. What sort of crime have they not
committed? And you are now turning your
guns against Shri Aurobindo Society, is it?
You have no guts, you have no moral courage
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to take action against these foreign
nationals. What action have you taken?

Sir, I am sorry to bring in the name of a
Governor of the previous days. I want to
read two letters. One is written by the
great Lieutenant-Governor, Mr. Kulkarni,
who was hand in glove with these foreign
nationals. He writes this letter which is
dated October 29, 1979 to a foreign
national:

"My dear Dr. Spanier,

Thank you for your letter dated 15th
October, 1979. I am glad to know . . . ."

(Interruptions)

SHRIMATI PRATIBHA SINGH:
Can he bring i, his name? (Interruptions)

SHRI RAMAKRISHNA HEGDE: He
is no more a Governor*

SHRIMATI PRATIBHA  SINGH:
You can mention anything about him. I
do not say that. Unless anybody...
(Interruptions)

SHRI RAMAKRISHNA HEGDE: The
hon. lady Member need not be
oversensitive. I do not know why she
thinks the cap fits her. 1 did'nt put it on
her. If she thinks the cap fits her, I shall
have no objection.

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I think you are
being unfair to the hon. lady Member.
She made a valid point. (Interruptions)

* Expunged 33 ordered by the Chair.
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SHRIMATI PRATIBHA SINGH: I
can also retort and give you . ..
(Interruptions)

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): She, as any other
Member, is enlitled to raise the point of
order that you are not entitled to bring in
the Governor. I shall look through the
discussion and see as to how you brought
him in. It is not that the Governor's name
may not be mentioned. He can be brought
in. If it come, within the purview in
which discussion is not permitted...

SHRI RAMAKRISHNA HEGDE: I
did not say which Governor. I did not
mention his name. The lady Member
made it obvious. What can I do?

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): I think you are
being unfair. (Interrutions) This will not
go on record and niay I point out that the
reference to the Ron. lady Member will
not go on record. Please continue.

SHRI ARVIND GANESH KUL-
KARNI (Mabharashtra): Am I right in
understanding you that the Governor's
name cannot be brought in?

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): No. I have not
said that. What I have said is differ
ent. The hon. lady Member like any
other hon. Member

SHRI ARVIND GANESH KUL-
KARNI): Her objection I understood, but
your ruling is like that.
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): No, I have not given any ruling.
What I said is that the hon. lady Member like
any other hon. Member is entitled to raise a
point of order. Mr. Hegde made certain
observations. I said that will not go on record.
What I am saying is not that the Governor's
name cannot be taken. Obviously when Mr.
Hegde will be referring to the Governor, if
there is anything which comes and which is
not permitted under the rules, I will look into
it. I have taken note of the point of order. It is
still time for me to look into the point. Please
continue.

SHRI RAMAKRISHNA HEGDE: I have
not uttered a single word in my speech—I
have not done it in my entire Parliamentary
life—which Is either derogatory or uncalled
for or insulting to any sitting Member. I never
do it. Ihave neve, done it.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I have not allowed that \o go
on record; therefore, it is no use saying this.
Please continue.

SHRI RAMAKRISHNA HEGDE: She
herself made it obvious. What can I do?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): No, she did not. I
think you are being unfair. The lady Member
as any other Member is entitled to raise a
point of order. I do not think it would be
proper for somebody to impute motives to the
Member. Please continue.

SHRI RAMAKRISHNA HEGDE: No, I
did not impute any motive.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please continue.

SHRI RAMAKRISHNA HEGDE: I was
reading a letter written by Mr. Kulkarni:

"I am glad to note that you and Mrs.
Spanier are doing Herculean
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work for the noble cause of Auro-ville.

Of late, Shri Navajata has increased his
destructive activities and is trying to see
that some o' ™ Aurovillians will be
expelled from Auroville and India. As
Chairman of Auroville Committee, I have
already written to Government of India and
the hon. Home Minister, Shri Chavan, that
all such activities should be discouraged. I
have also requested that for the coming few
months no resident of Auroville should be
disturbed whether hi, visa is valid or not. I
am quite sure tha* the Government of India
will respond to mynetter favourably.

You may show this letter of mine to
anybody who is sympathetic to the cause of
Auroville in the States as well as other
places."

Sir, this letter shows that the head of the
Committee that was appointed by the
Government to look into the affairs of the
Auroville Society  and regulate the entry
of foreigners is so highly prejudiced against
the Chairman of Sri Aurobindo Society.
Can you expect any justice from such a
person who has already shown partiality?
Sir, what 1 would ask my friend Mr.
Chavan is this. In replyto  some point
raised by  Dr. Bhai Mahavir, he  said that
hf> went to Madras and it was true that he
was received by certain foreign nationals. He
said that the Chairman of the Sri Aurobindo
Society was also travelling by the same
flight to Madras, but neither he nor other
members of the Society cared to meet him.
Now, I would like to ask him one thing. For
what purpose did he go to Pondicherry? Was it
with the intention of  understanding the
problem so that he could do justice, he could
take proper action? If so, I want to know
whether he informed the Sri Aurobindo Society
of his coming, of his programme and whether
he had informed the foreign nationals directly
or through somebody. It is not a mere
accident that those foreign nationals happened
to be at the airport
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in a sufficiently big number to receive him.
Sir, he is the Minister. He has to 4o justice,
and unless he knows both the sides, how can
anybody expect him to do justice? May I ask
him this question?

Sir, this ig not a matter which can be dealt
with in a routine manner. This is a world-
famous institution, and the way the
Government has proceeded so far, does not
bring credit either ¢ to itself or to our country.
And regarding the issue of the Ordinance,
actually I might mention here that from 1977
this matter was pending before the
Government. The Audit report was submitted
in 1977 and the Kul-karni Committee Report
was also in the hands of the Government by
1977. If at all they thought that there was
justification to take any action, what was the
Government doing over these three years and
how does it justify that all of a sudden it woke
up to the necessity and the urgency of the
problem and issued the Ordinance? Sir, I
oppose this Ordinance tooth and nail.

o WTE REFEIT - TTHATEAS off,
arafas & a7 ¥ @ w7 S1 forr
$ =@ fAua 1 59 F Frol 07 gwer
T O AT ST A ST T A A E
& 71 que fE 3ad waa o aeaw
z7r A BB ¥ e T A ¥ 3w
favma &% T aew @7 73 7 oq7
7 f& S foer far o 3w # @
F AR € fadm &1 54 EF & Frow
I 18 S g% A1 AEE AT TwH
ar w7 fomg § g9 /7 afae &
AT W A T 7 f oFw g
fracfdgom 8, Fiaafemsoe 3
ot diforr gy vt & ) oy feafr
W AT FATA HT GEAT AFIAT g7 ST 47
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& o feft ¥ 3 v el A
2 1 gz Fer awmn o g 0 afz
T FTET a90F q 5T 29 41 98 T
& A A oA T oA A 4
a1 A1e ¢ qur o g7 e saa
At St & aw 7@ fe fF war gawif
o &t foitd of wefam awmd w7
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q97 wE 47 a1 F. ..
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§Wﬁ‘ +++ (Interruptions)
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ST AT
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SHRI ARVIND GANESH KULKARNI;
S»r. I only seek your protection from my dear
friend, Saroj Kha-parde, because I am a poor
hon. Member sitting here quietly. I did not in-
dulge in any discussion.... (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); 1 think there are many matters
in which not to seek protection may be
advantageous.

1o a1¥ WEEIT . WEE, IAET A
A 2HTRr A § | AfEET 1 37 92
zad gav 3fer waAr 2 f & A0 F
9 ¥ oAt §ar 2 AawEr 2

wElET, ¥ faaT &7 21 a1 fx 9z
foqE 1977 % w7 41 78 Wi A
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A T%F I9 AWES X ATCATT THY
zq foie & art ¥, afew g 7 2w
T A FIE ATE A BT ATAIE
AT FE AT | AT JT ST T
3 W I FHanEr ¥4 F faw,
THE qT¢ H HAT o F74 2 % A3
FAAT GFTIF AE BWT | H WA
el A g wm oag v @
o WIS & T OF A7 @A, 13 °1E
TEd, 1979 F WAETATET § g
F AT T TA TT 9T q4F  WIHAT
oy ar, faarend a1 o afasrfar
FT 39 FHE A1 WfET 7 ag wiea
frqr o T & avelt Wl @@ FT @
g, & feit sfeforaer svgeie a1 garen
W I E ) W e wwa
AT A% T 41 :

(1) There are no legal grounds for the

take-over, and neither is the Government
interested.

(2) The question of visas should be dealt
with separately and should not be linked with
the general question of management of
Auroville.

(3> Eight people should be deported
immediately.

(4) Three month's visas will not be
extended unless Sri Aurobindo Society issues
financial guarantees and recommends the
cases, short-term visas also will not be issued
without the recommendation of Sri
Aurobindo Society.

(5) A committee will look into the visas
of people who arrived before.... wrf*; ;

g, 1 &/ fEr o Ffee
I FHA TT A TN AT AT AL
7 fo faars fendwm ¥ arév fao,
~— F87 zuTe fam o« U A faw
fFar—a ATy |1 w1y #4397, 97
g TE AW T A Faw ¥, Wi



319 Auroville (Emergency

AT, TAF] WIE 9 F FAT Ag) 947 |
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All along the view of the Ministry of
Home Affairs has been that there is no
case to take over the administration of
Auroville. This is an internal matter and
the Government need not interfere. The
Government of Tamil Nadu should be
asked to depute two officers to help Sri
Aurobindo Society in administering the
finances and the administration.
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[The Vice.Chairm.an (Shri Arvind
Ganesh Kulkami) in the Chair]
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3o Wi wgET o gEifan T
aAr aArgar | am o oMo g
§ gar Fgar aa § v afes a6
WY W FTA I ST A AT AL )
feqi@om &1 <=1 AT Wi AEi AW
gut f& awwre & w19 %1, FOE WY
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F4W AET IIOM AT | 1976 W
urifaT F1 wHAT d ST W@
T FO AT I ACH A AG WA
asr qq7 fF 3asr afafafaes @

§ ot 7% 7z 7 aar g A,
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famsr 93 #¢ & 41 w M §
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= & | 77 AT EEET AR
@t faedr & ot 72t ¥ 3o famfaat
AT & A =T S AR 97
T | 3w fr g 9 qar
a1 Wiz 77 A afafy & < ez
AMEE & g 9T 7 1 7 A7 AT

g dfFT AT 91 15-20 OO A
MR F G5 % qfaarde F 9
AAT AT UF 9 F, § TEHA 4 FO
e ﬂ‘l’f ;

"We, the Indians, are employed in
Auroville, some of us for several

141ft RS—11
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years, Eve, though we have joined as
employees we have been attracted to
Auroville by the ideals and by our wish to
serve the Mother whom we worship and
adore.

But during the last four years we have
laced grave hardships due to some violent
foreigners in Auroville who had 'disrupted
our work and sometimes e‘en beaten us.
They still continue to threaten us but n<>
action iy ever taken against them by the
Government."

HEEA, WA FET
"However, We have continued to work
with the Sri Aurobindo Society because we
have felt that it was trying to fulfil the
Mother's vision and that our interests were
safe with them and they have always
treated as one of them."
wa & vefufasdzs #, =99 a7
"In fact, the Administrator appointed by
the Government immediately gav. us

instructions that we should take our orders
in future from some of the foreigners."

uEfafeday q@a &1 TEET FEEA
a7z ¢ fr 39 fadfuat & wa oot
T AT I

"He has also announced openly that our

future employment may be considered by
the foreigners only."

9 A%t BF av faww fad @,
¥ F faaofy & a7 277

"We have therefore been compelled to
form a union to protect ourselves named
'AUROVILLE WORKERS* UNION."

RS, THY ¥ Aty Ag W A F 0
az 3w faefmal & oiw & &, @
IET FET T

gyaanTw (st wifar wew
HEATON) © W AT TOIH A 2 E
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. : They have intimidated and threatened us, they have

SU (- CHRrA (amw (e forcibly broken into our houses and physically

q3ar) : 9% AEA FEA 2 | assaulted us. Th, roads have been blocked, our

S movements hampered and the schools for our

Mo Wi R’ET'.T’- ot ##1Eg  children closed down. We have been compelled to

f T 1 take shelter in the outlying and isolated area, of
f‘s’ﬂ*"_ij"ﬁ EI £ 1 2 I 2 L """ Auroville and in Pondicherry."

S F7 Feewwa TEEE @1 @ %
g Ay g T g% @ At |
wera, a7 39 39 (ARl AT
.| §, ug A wrT WIE TiAar-

T
H

AR, TH A9F A 9O\ AW A

ey S - i
WEF ARG .. F5T I} AT W AET T T
E VICE-CHAIRMAN (SHRI ARVIND GANESH _qmar ﬂTﬁ Gn' -EI‘.I':’ o r_ﬁ“ é,‘_ ,3;'3:

KULKARNI); Please conclude. e = &
FgA 9T W T A oAgr 9% feere-

o W wEEIT : FE AN Fuw WTET ¥ ATAqE 7E R §, 99
ATZAT § @ew F1 OATAAT | UWE T ALK AZ FIA T,

"We, the residents of AuroVille, EIE‘ R ST A A ﬂ"lz
have been  extremely  shocked and fAFaEA 2 f& g o GEL

pained with the recent develop qfqzr F Fa9T @ A F | T
ments concerning  Auroville and  with

th, action of the Government. We EELl T W T = ilﬂil\ E?,I“il
are writing to you with the hope a U A R AR e S

thai, in this land of India, justice il b ar s
and truth will not be allowed to he aft P T MY o,

crushed. Most of u, have left our Fra fowd SErgd F @t & ol
countries, families ~ and  our  past qer s f& s " Sa% FU7
associations  because = we  feel  that - =

Auroville is the only place where we RALULY
can fulfil our highest aspiration and SETH
serve humanity in the best way pos TR
sible by living according to the teach _ -

ings of Sri Aurobindo and the Mo T o™ A F AT

Tt
ther and practising the sadhana of @TET sgFTAT FAT TET g,
E7

the  Integral Yoga. We  have all # TUHEAT 7
been admitted in Auroville % T ) g

through the correct procedure; many of us have I HH TEAT OO I
been admitted by the Mother herself and have w5 # & &t | wer 77 fa=7

been living her, for several years. One of the ~ B 3 of Wi
purposes of Auroville is to realise human unity are rﬁ? &l 73"1' ”r 3 w1

and that implies the will to live and work in  HHT AT 7.'@' a. Gt ﬂ“@ =TT
hagnony with all. This %s what we havei bee'n I TTEv auEd ¢ faaw f‘,—.qm oY
trying to do but there is a small fraction in W ¥ 3
Auroville. formed mostly of other foreign qama 7 fowrdfaw 1 g ﬂ"Tﬂ'
nationals, who do not believe in or practise the — ZTq ¥ Aaraifge | asT ?g'qiwgrm
teachings of Sri Aurobindo. This group has for #r fr Ao ww aresfas dea
the last four years, unleashed a wave of terror Y T, &
and violence. F ATH FER W A A, FaAME® a8
amr ag #AT g fFoaw dwEw &
Fq9 w@fauy fF $w &/ st Far
faer faa @ & yw =afagriat &,

faat a7 &7, s aE i

q¢ =T
a uE
W g
wgl ¥
il |
Al
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TE E HIT J (Interruptions)
HETIET & FHTH BT LA ST FUe
fFar 21 921z3, 331 0= % A4
IH AT & awed w1 7 favrg
FET § AR Figar g F Ao A
favr =% @ g &1 930 favig
FL FT OAGT IH AT AT AT
g 7§ |

SHRI M. KALYANASUNDARAM {Tamil
Nadu). Sir, I am ,t a loss to understand what
this Bill seeks to achieve with regard to the
administration of Auroville, not that I am
agreeing with many hon. Members who
attacked th, Bill. There should be no mixing
up or confusion about the Aurobindo Ashram
and Auroville. The Aurobindo Ashram is
separate and ity organisation, its location and
its functioning are all separate, and it is
functioning. This Bill does not Seek to
interfere with the functioning of the Ashram.
But Auroville is separate from the Ashram.
The major portion of that area called Auroville
is part of Tamil Nadu and a small area is
inside the territory of Pondicherry. 1 am
familiar not with its functioning, but with the
area. I do not know why the Members here
should try to feel angry about this Bill. After
all. what is this Bill? It is a harmless Bill. Even
in the Societies Act there is a provision to
appoint a Committee and hand over the
management Perhaps the Members are
anxious that this is an erosion of the authority
of the Ashram. No. Although this also bears
the name of Sri Aurobindo "Auroville" means
"Aurobindo Village". It is in the abbreviated
form. "Aurovindo Village" i called in the
abbreviated form, "Auroville". The way in
which the Aurobindo Society has been
managing its affairs, Sir, 1 do not think the
Auroville will bring any credit either to Sri
Aurobindo or the Mother. They are burying
his teachings and his philosophy, however
Utopian they might be. I am not enamoured
either of the Charter nor hig philosophy.
They can not sue-
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ceed because they are all Utopian and that is
why this crisis. Although these people carry
th, name of Sri Auro-bindo. although they
carry the banner of the Charter of the Mother,
they are all hypocritical. I am only sorry that
the Government, instead of acting under th,
laws of the land, against those criminals, who
have brought discredit to the name of Sri
Aurobindo and to s philosophy, ha, done
this. H, iy a great man. Although I do not
agree with his philosophy, I will say he is a
great man. His philosophy was Utopian and
all Utopian revolutionaries will meet the same
fate. But, Sir, who can forget how he was
hunted by the British and how he took shelter
in Pondicherry which was a French
settlement, where, either because of the
mutua] rivalries between the colonialists o,
because the French people, in their homeland,
had more democratic rights. th, Indian
revolutionaries took shelter. In Pondicherry.
in thole days the Indian revolutionaries took
shelter. Not only Sri Aurobindo, but also the
great poet, Bharati. and other revolutionaries
took shelter in Pondicherry and they have
made it great. But that is a different matter.
But why should we shed tears over this? If the
Auroville is dissolved, the people will be
happy and I do not see any other solution,
and, as was pointed out by my friend, Shri
Ramamurti. it should b, dissolved. The "Blitz"
has described if &, a snake-pit and not a word
that has appeared in the "Blitz" is wrong. If it
is wrong, let them proceed against Mr.
Karanjia for defamation. Every word of it is
correct. So, the Government has now taken a
very harmless action in taking over its ma-
nagement and that too for two years. After
two years, they may extend it three times that
is. for a total period of five years. What are
they going to do after that? Will they be able
to clear all thig dirt and filth, all +he dirty and
filthy acts that are being perpetrated there in
the name of Sri Aurobindo? No. I challenge
this Government. [ sav this because they have
not been able to do anything Here is a list,
Sir. containing the names of
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[Sh:j M. Kalyanasundaram] persons who
had infiltrated there and resided there without
proper visa and 'here are several criminal
cases registered against them. What is the
action taken by the Government? They have
all escaped. Is the Government so
incompetent that it cannot take any action or
am [ to infer that the Society called the
Aurobindo Society was running like a parallel
Government? What right has that Aurobindo
Society got to criticise the Government for
this harmless action? Without their permis-
sion, nobody can be given the visa.
Everything was done by this Government
depending upon the recommendation of the
authorities of the Aurobindo Society. So they
have no right, either moral or legal, to
criticize the Government. They alone must be
held responsible for thi state of affairs.

Now. Sir. coming to the point, most 01 the
lands were acquired from tenants they were
evicted. Ifithe Auroville is dissolved and if
the land is restored to the tenants, many
tenants will "be very happy. The "enants also
parted with lands, as it was thought that a
good thing is coming up there. The promise
was: Human Unity—very high sentiment..

AN HON. MEMBER; Universal
Brotherhood.
SHRI M. KALYANASUNDARAM:
universal Brotherhood, International

Brotheihood, Human Unity, Peace and
Progress, and so on. But the very basis has
now been knocked. We are having th,
problem of foreign nationals in uur own land,
against our own brethren. The Auroville was
conceived bring people from all nationalities,
to live together, to live in harmony. What
Happened? Now they are saying that these
foreigners are giving trouble. I ask these
people of the Aurobindo Society, what is the
purpose f>r which the Auroville wag formed?
To bring in people from different
nationalities, from' different countries, from
different races, to live together in harmony.
Please admit that your
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philosophy has failed, your ideals have failed.
Why? Because you are quarrelling for
material things. The quarrel is not spiritual.
The quarrel is there for the crumbs available
there. That is "™ they have brought disgrace.
(Time bell rings) They have brought disgrace
to the name of Aurobindo.

Sir, [ won't take much time. I do realise
that the time is running out.

How to tackle this problem? The Bill only
empowers the take-over. It ig no solution. The
Government must learn. Why have they given
a lot of money? They have advised State
Governments also to contribute—perhaps in
good faith. I do not question their motive,
because the Government is interested and even
an international institution like the UNESCO
was sympathetic to it; they gav, prestige to the
Society and to the project. So funds came.
Shouldn't the Government even at this stage
think of an Act to regulate how that project
should be conducted? Can you leave it at this
stage? Even now it does not think about. the
future. It does not provide anything about the
future conduct of th, institution and its project.
Sir, I would only appeal to the Government
not to b, misled by the criticism against this
Bill and those who criticise the intervention of
the Government. | feel that the existence of
Auroville is an insult to the name of
Aurobindo, and the earlier it is dissolved,
earlier the name of Aurobindo will b, saved.

geaEwrews (= wefarr min ge-
woit) : faeee et Foomr

dedta i faarr ¥ Tow
(ot grTee FALY) - AEAT AR &
arefy o a8

soEwEgs (o wrfar
geweli) : HEAATE §



329 Auroville (Emergency
T sETiim WeTy WIQT ATl
wEaE |

S5 AAEY gL WE ;. ATEAT
W1 E, argadr g fmmdr 2

IqAAETR () wifEew mw gw-
it ) - et & A wavar o B
sifeat, "ee A

W1 wEAr wigw fom o & g
WEF & A4 I FE AT E &
fomr 791% FoemEr F 917 s A
aa as fergea #uw feem faamn
Fox fawm & w5 Fazfeemo
Fam oifeesd, svoFE T AR
fergeamr w7 fgmar a9

5.70 B.M.

FYE QAT qAAT FA T EE F I
famst a7 #1 fegem A1 AaEE
T A9EAE TET AW | 949 39 Aifara
U FHETAT AW 4v w6 feeg-
=1 %1 fafaw gEEr "Rl F
AT amEe waR fzan, geEr
mrarzfoar @ 1w ¥ A’ 64 F9
faa agr v&w &1 wtan faenr 20 fow
FEWT WY FETAT I THA AT WY AT
wA el F qf wdY aF A Er
et 1+ gefaer & ifew F amg
F0 W AOATET AT efAgmE A1 oET &
AT 8, A9 #1 we q@i 7 W oA
aAenferd oz gfaar wr wE
faam ¥ fom 37 #1 wifow & wi
Fa% A7 T At W afewerar
FTowq A7 R oaw 27 A qfaE
AT AGT AT F A IO A AT AN
afem @t Fvr %1 §% 7 e .90
JAEAT AT vreAr Zar | AfEA
ar  gfemsyar  smEeTEE g i

[ 9 DEC. i960 ]

Provisions) Bill, 1980 330

fod fawdze #%9 &, 991 @ 4%
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SHRI V. P. MUNUSAMY (Pondicherry):
Mr. Vice-Chairman, Sir, before expressing

my views on this 3ill, it would be more
appropriate if [ >ay
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a few words on the Aurobindo Ashram and
the Aurobindo Society, otherwise there will
be no relevance to the subject that we are
discussing on the floor of the House.

The Aurobindo Ashram in Pondi-cherry
founded by Shri Aurobindo in 1920 and later
nurtured by the Mother until her death in 1973
was conceivei and developed as a training
ground for those who aspired to reach higher
stage of human evolution. Since then tha
Ashram has grown with several affiliated
institutions to meet the collective requirements
of the Ashram. Several industiial and business
ventures we:e also started by those who were
in one way or the other associated with this
Ashram. As long as the Mother was alive, she
was able to have overall control over all the
matters happening within the Ashram. One of
the several institutions which sprang up like
tins was the Shri Aurobindo Society. Tiie
Society was in existence even oefore the
foundation for the Auroville was laid and, in
fact, the Aurobindo Society was in the
forefront of the Auroville project.

Sir, in the course of the last 20 or 30 years,
the Ashram in Pondicherry has changed a lot.
A good lot of self-seekers have got into its
body-polity. Apart from a few Europeans, the
rest of the inmates hail from North India,
mostly from Bengal, Gujarat, Rajasthan and
Orissa. A variety of businessmen and
undesirable elements have found the Ashram a
proper cover for carrying on their activities.
Devotees of the Ashram right from the
Ministers down to the level of petty income-
tax officers and made it a point to visit the
Ashram and such visitors are lavishly treated
and pampered with the result that they are able
to extract in return any kind of favour from
them. Naturally, trie local Government, | mean
the Pondicherry Government and its officials,
ar, really afraid of the Ashram people. So
much so the Ashram in Pondicherry functions
like a State with a State. The real State
functions like a shadow State while the
Ashram functions like a real State.
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Sir, it may be recalled that great
revolutionaries  like  Shri ~ Subrahmanya
Bharati, Shri V.V.S. Iyer, Shri Auro-bindo and
others took refuge in Pondi-cherry, which was
then under the French rule. Thus the early
patriots who had sought asylum in
Pondicherry were rightly indebted to the
French. The Ashram had in its fold people
who had a sneaking admiration for the French
and they were able to extract a great deal of
concession from the French-Indian
Government. Some of the best buildings in the
town a:e now in the possession of the Ashram.
With a large amount of money tnat was
flowing into" the Ashram, they were able to
acquire many private buildings and take on
lease lands belonging to the Government as
well as from private parties.

There are several centres of power and
influence within the Ashram itself. There is a
genuine disappointment among some genuine
Ashramites about the bickerings going on
between different institutions and
personalities. All these differences did not
surface so long as Mother was alive but soon,
after Mother's death, there appears to nave
been a power struggle in the Ashram. (Time
bell rings,) Sir, I represcrt Pondicherry and 1
am directly concerned. The Chairman must
give sufficient time to me.

It is necessary. Sir, to view tre happenings
now with regard to Auroville against the
background that I mentioned. Many of those
who rre associated with the building of Auro-
ville have not at all been happy at the working
of the Society and the handful of persons who
control the Society. These few persons have
been almost dictatorial in their dealings with
others. I must also mention here that very few
of the Ashram institutions are open to public.
Even entry to many of these premises is
restricted for the public. Even the press is .10
r-mally not allowed and very little information
is made available to the press. Only on rare
occasions, the press
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brief.

Many distinguished persons who had once
come to live in the Ashram left it with
disillusionment. 1 may mention here the name
of late Dilip Kumar Roy and Swami
Suddhananda Bharathi.

The hon. Members here must remember that
the work in Auroville has been carried on for
more than fivi years now. What has happened to
the funds which were received by the Society for
this purpose? The public has every right to know
the dealings of the Society. How much of the
money has been diverted for purposes not
connected with Auroville? The veils of secrecy
must be pulled down once for all. The
Government of India has a special responsibility
because it is not merely the money o: the Gov-
ernment of India but quite a lot ot money from
other countries is also involved in this project.
The UNESCO has commended the project to all
its member countries and it is the responsibility
of the Indian Government 1 to maintain the fair
name of this country in the eyes of The world.

I
I may mention that the work in the project

has come to a standstill for more than 5 years
and those in Auroville, mostly foreigners, and
the Society have been carrying on with legal
battle. How long is this legal battle to go?
There is no such evidence during the last five
years. \re we to allow this state of affairs
10

continue indefinftely? What would then be the
fate of Auroville? What would happen to the
project if the Society goes into liquidation?
Viewed from any angle, the Government is
right .n passing the Ordinance ""and
appointing the administrator. Let us remember
that it is meant only for a short oeriod. Let us
give a chance and watch the happenings
inthe course of these two years and then
pass our judgment. My contention is that it is
too early to find fault with the sction of the
Government. Let us give them a chance and
see whether it fs possible to re-
trieve the edifice of Auroville  the
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‘city of dawn'. With these
support this Bill. Thank you.

words, I

SHRI P. N. SUKUL (Uttar Pradesh): Mr.
Vice-Chairman, Sir, I am thankful to you that
you Have afforded me this opportunity at this
eleventh hour to speak something on this pious
subject. In fact, I had not given my name
earlier, * and only certain irresponsible
utterances of some of my friends in the
Opposition, especially the most absurd
suggestion of Comrade Ramamurti, to abolish
the Society, have provoked me to speak
something. I have been provoked to give vent
to my own views on the subject. Sir, it is not
merely a question of taking over a Society.
Shri Aurobindo Society is much more than a
society. Auroville is not just another village of
India. It is, in fact, a miniature India. It is a
world in a village. It is a symbol of
international integration and world
brotherhood. Here lives the divinity, with
which politicians do not have much to do.
That is why, most of us do not attach much
importance to such institutions forgetting God
is the highest common factor of all of us and
he will certainly punish us for ou, irreligious
stand on the subject. I wonder why our
Opposition friends should oppose this take-
over. Auroville has received hundreds of lakhs
of rupees from the donors within the country
and outside, including about Rs. one crore as
grant from the various Governments of Lhe
country themselves. If its management has
gone into disarray after the death of its
creaters, Shri Aurobindo and Mother, why
can't the Government intervene and set things
right? Setting things right which have much to
do with lakhs and lakhs of individuals and the
Society is the ultimate duty of the
Government. If questions of embezzlement,
defalcation and misuse o: millions of rupees of
the people and public order are involved, it is
all the more necessary that the Government
should hasten to intervene and ensure
improvement in the situation at the earliest.
But since the Opposition wants this
Government to fail and fail out of its
existence, it wants that the Government fail in
its duty towards the inhabitants of
Auroville
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also. Auroville is, in fact, a challenge to us. It
is a question of our willingness and our ability
to safeguard the fundamental freedoms of
some persons to worship in their own chosen
way. Can't a secular and voluntary esta-
blishment like Auroville approach ill for help
and donations ? This is what our friend, Shri
Hegde, just told us. He says 'No'. He asked :
'Shouid this Society have gone to the Tatas to
pet money ?'. We, politicians, can go to them.
Political parties can go +0 the Tatas, Birlas
and other companies all-right, to get money
:or our election campaigns. But a secular
organisation, a pious institution and an inrer-
national centre of brotherhood ilke Auroville,
cannot go to the Tatas. Birlas and others for
donations. Auroville gets donations from
ordinary people as well as from the Tatas,
Birlas and so on. What is wrong about it ? 1
wonder why our Opposition friends, who say
they are so responsible, so national, should
object to this ? How can they be so anti-
national in their approach? Of course, it is
anti-national. As I said, in Auroville, live
people from all the lands of the world. They
live there only to worship God and to do
nothing else. As Comi-diie Ramamurti has
said, if gangsters live in Pondicherry, it is not
the fault of Auroville. Why should the Shri
Aurobindo Society be allowed to peter out of
its existence in such a way ? I do not propose
to take much of y.our time. I would only like
to say that ‘he entire suggestions of the
Opposition are wholly untenable to our age-
old and ancient stand, for which India stands,
namely, secularism, international brotherhood
and national integration. Sir, we would like to
have more foreign exchange. But we would
not like lakhs and lakhs of people to come
from abroad to India and to co all that and
help us. I think, in this Session, this is for the
first time, that I have been provoked to speak.
In this Session, the behaviour of the Opposi-
tion as we have seen so many times, has
simpty flabbergasted me. The stand of the
Opposition, in regard to Auroville, I should
say, is wholly incongruous and unfit for
people like us. I support this Bill and I hope
this
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House would reject all the amendments

of the Opposition.

st araw fog @ gvewraw o,
wdr off 7 a8 T fF wEw I+
TE FIAT AT, AAA | AZ AT ATAT
g Aer g & wrafas & 9 feaam
qEIRT W AT ATAN AT AT AHAEAAT
gt 2 1 afeT sow amg @ S GewTe
¥ 7% #a9 IIWT B, TW FIW T FATL
Z0 O WeqHEAS] & A9 # U HIAET
far gf & wiw GY sgTar A1 wTEET
et & fF @ wwT & 9 aaie
i weqml &1 999 g1 W o A
A1 ZAE T A1 I FEAT FT OGAT A
AT & W A f AT &1, |Wiw
gegre 7 fom fow deqmi &1 w9
wat ¥ for @ ag ot & 7@ oA R
% T W9 FW FT, THU AEwTAT A,
foeg @ 7w wfawre § fomr 2,
%1 sfrerw & | mewEw, FEET &0
uF afadrdr 8—10 wwEa? F1 A
T | I At ooy foE & § o9m
fore &t off wagaar g5 2 8 =
qrEvg W OTHE I FIAT ARl §
It is said:

'All along the view of the Ministry of
Home Affairs has been that there is no case
of take-over of the administration of
Auroville. This is an internal matter and the
Government need not interfere. The Gov-
ernment of Tamil Nadu should be asked to
depute two officers to help this Aurobindo
Society for administering the finances and
the administration.'
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SHRI S. B. CHAVAN: I am thankful to
Members on both sides of the House for
partaking in the discussion and contributing in
their own way as to how they feel, about the
Bill which is before the House for
consideration I do not think I can blame the
hon. Members for putting a different ooint of
view here because I am aware of the kind of
literature which is being distributed, of the
kind of people who are going round and how
they are trying to give information to hon.
Members. And the proof was, I think,
provided by one of the hon. Members by
reading the memorandum which was
submitted to him by 13 or 14 people.

DR. BHAI MAHAVIR: It was a circular
letter sent to all Members of Parliament.

SHRI S. B. CHAVAN: Very well. I do not
blame you for that; that is what am telling
you. It is but natural that they should go
round, circulate this kind of information and if
no positive action is proposed, at )east they
should be able to create some kind of a
confusion in the minds of the hon. Members.
That seems to be the main purpose why this
literature m such a huge scale is being
distributed by them. Anyway, I am not
interested in that.

Sir, T would IfXe" to touch three or four
important points which the 'sion. Members
have referred to in their speeches. First,
hon'ble Shri Rama-murti suggested that he
would be very happy if the Auroville is also
dissolved. If that is dissolved, the point doe”
not survive and I would not like to clarify
anything more. But I would like to request my
friend, Mr. Hegde —he seems to be under the
impression that it is merely a question of
keeping proper accounts—that if that be the
position, we will be the last to take such kind
of action. Ifhe wants, I

have enough proof with me, which I can point
out to hon. Members, as to how serious
irregularities have been committed. And I am
ecalling them "irregularities" because only
when the investigation is completed and
enough evidence is brought forth by which
mala /ides are established of those who are
supposed to be responsible for this kind of
thing, can further action x contemplated". So
before coming to that conclusion, it will not
be proper for me to sajF that they have misap-
propriated the amount, or they have done this
or that. I would like to Level that charge, but
certainly we are...

SHRI RAMAKRISHNA HEGDE: Just one
point. CBI had also raided the AuroviBe
office and seized the same books 01 accounts
as have been examined by the team of
auditors. May 1 know whether any new
irregularity oj- a case of misappropriation has
been found? That is number one. Number
two, I would like to know whether the CBI
has also enquired in the affairs of the so-called
Auromitra Trust, of whicE the managing
trustee happens to be a Government servant.

SHRI s- B. CHAVAN: This is a new point
you have raised. I think, after the CBI
completes "the enquiry, whoever is found
responsible—whether he is a Government
officer, or an officebearer of the Society or
anybody else —€or misappropriation
cetrainly action will be *aken against all
chose who are found guilty, I can assure you
to that extent.

SHRI LAL K ADVANI (Gujarat): What
about action against the Society ?

SHRI S. B. CHAVAN: I think you have to
";ear with me. I have heard you with lull
patience. I did not interfere. After I have
finished, if you have any questions, I will be
here to clarify the position.

Here is the internal "auditor who has given his
report in which he has pointed out—I will not
read the entire thing: "Thus we have an unutilised
deficit of Rs. 10 lakhs at the end of ' 31.12.74
and about 12 lakhs at the end
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of 1975 or upto 31-3-76. The situation has
not improved up till now.

"Activities of the construction have
almost come to a close after 31-12-74.
Further, there are heavy bank overdrafts
apart from the reduction in the O.D.
facilities and the freezing of the monies in
due accounts. Therefore, in these
circumstances, it is clearly seen that the
Government monies received for the speci-
fic purpose of Bharat Nivas have been
diverted for other purposes and there are no
more free liquid resources either as cash or
in bank accounts. So, we cannot explain
saying that the monies are immediately
available for construction and that the
construction activities are being continued
without stop. This is really a serious matter
that calls 'or proper solution."

This was laid in
Appendix 'N'.

the Library. This is in

One o; the hon. Members referred to Mr. P.
V. G. Raju, a very honest, very straight
forward gentleman. He had come to me. He is
also one of the members of the Society. But,
unfortunately, because of his health he is not
able to regularly attend the meetings. So he
was under some kind of misapprehension. I
said I am prepared to submit the entiFg thing
to you I have nothing to hide from you: I be-
lieve in you. I assured certain things. But I can
well appreciate his point of view that because
of his health it won't be possible for him to go
through the enormous literature which he will
have to go through. I can quite appreciate the
point. But those of you  who,
witn"out~knowing the cp.m-plete background,
merely because somebody seems to'have
approached you have to express your views
here, things will really become very difficult.
The entire thing is placed here. You can
yourself go through it and draw your own
conclusions as to whe-the there is a prima
f&cie case of taking action against the Society
or not.
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Sir, one of the hon. Members asked
the question about the objectives for
which Auroville has been created and
by taking it over how are you going
to discharge this responsibility ? I do
not think it is the claim. Or does the
hon. Member who suggested this coint
means to suggest that the Aurovindo
Society was in fact discharging tne
responsibility which Aurobindo had in
mind ? They were merely in charge of
construction. It was merely a channel
of collecting funds from different State
Governments, from international
authorities. They collected the money, did
the construction and the rest of, what we
call the kind o: infrastructure which was
required. The Aurovilleans should be left
undisturbed. Nobody should try to disturb
them. They, efit enough to have their
objectives achieved.  Neither the Society
can, claim that they are trying to discharge the
obligations o, discharge the same teachings
which Aurobindo or Mother had in mind. It is
not the claim of the Government that we are
going to do this. We are merely saying
that we will se, that proper accounts are kept,
constructions which have been stopped
should be allowed to go ahead. It is not as to
hew much amount has been given by
UNESCO. I am really surprised that hon.
Members  of  this House and, of all the
persons the hon. Member Shri  Lakhan
Singh,  should say that they have just
contributed Rs  40.000. I do not think
that UNESCO's contribution can be mea-
sured by us in terms of money. The
international goodwill and the support
that the, gave made this a really international
township. Otherwise f do not think we can
say merely Rs. 40,000 have been
contributed and why should Government take
so much notice of it and we can brush it
aside and leave matters at that. In spite of
the fact that 1 quoted the rulings here,
again he was at great nains to say that articles
25 and 26 are being attracted and we do
not know bow many religious institutions
are  going to be taken over.  This is merely
with a view to create conJusion amongst
the people in spite of the fact that the
organisers themselves say that it
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is a non-political, non-religious body. They
approach the Education Ministry with an
application to sponsor the re* solution in
which the UNESCO clearly state that it is a
non-religious body. They approach the
Finance Ministry for getting help under section
80(g) and section 35 of the Income-Tax Act
asking for exemptions. They themselves have
applied and said that "we are a non-religious
body, a non-ooU-tical body and we are
interested merely in furthering the noble
objectives of Sri Aurobindo" and still the won.
Members continuously and consistent.lv go on
saying "No, no, it is a religious body and we
do not know how many religious bodies are
going to be taken over by the Government". [
think it is not correct. I would like to make it
absolutely clear that the Government does not
believe in interfering ‘n anybody's religion.
This is merely a cultural institution and we'are
involved in this because of the UNESCO and
the international commitment that we have and
that is why we have to take over this Society
for good management. Sir, afte, getting the
accounts if the whole thing can be streamlined
and everything can be brought (in prooer lines
within six months, certainly the Government
would not be interested in continuing for two
years. We have provided for two vears with
the proviso that if things get better, certainly
we can relinauish this responsibility; but if
things continue as thev are after two years,
then we will be asking for extension for one
vear at a time, and not more than five in toto.
Sir, I have made this point absolutely clear that
the Societv was asked to explain their conduct
continuously for two years the correspondence
was going on. I can show you th, letter. Even
after that, if the replies given by the Society
evasive if the replies given by them are
creating more, confusion rather than clarifying
the whole thing, that was the only inevitable
result and I do not think the Government could
help in the matter.

DR. BHAI MAHAVIRfMr. Chavan...
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SHRI S. B. CHAVAN: One more point.
(Interruptions)

THE VICE-CHAIRMAN 'SHRI
ARVIND GANESH KULKARNI): Let
him finish. You can ask that later on.

SHRI S. B. CHAVAN: I do not know how
the hon. Member is trying to com-pare the
Public Accounts Committee's comments on
the accounting of the Government with the
accounts of the Society, if the Society is so
accountable as the hon. Member feels—I can
understand his pleading of their cause all right
and so he would like to compare them with
the PAC—I do not think it is fair to compare
the Government accounts and the working of
‘'he Public Accounts Committee. If any audit
objections are raised, how pre the
Government and the Department held
responsible ? You know better than I do. I do
not think that the accounts were weil
maintained by them. And i: after a very liberal
kind of accounting which was being done we
find this kind of strictures being passed
against them, at least the Government feels
that there is a prima facie case for take-over.
As I have said, after the CBI inquiry is
completed and if after the inquiry we find that
there are serious charges' wherein sufficient
evidence is forthcoming and their mala fides
are established I think there would be a good
case for proceeding against the culprits
concerned.

DR. BHAI MAHAVIR: I want to ask one
point. (Interruptions)

SHRI S. B. CHAVAN: Let me finish I do
not like such a thing. Sir, one more point and
I have done.

THE  VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNII: Dr.
Bhai Mahavir, wait.

SHRI S. B. CHAVAN: This point was
discussed in the Lower House also: Why not
call for the Attomey-General's opinion ? That'
is one of the points which was mentioned
here. The Government finds that the legal and
the Constitutional position is absolutely clear.
I do not "think that there
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is any confusion, unless you would like to
create one yourself. The point is absolutely
clear. There is no confusion, there is no
ambiguity, there is no legal and Constitutional
difficulty. So the Government does not feel
that the question of inviting the Attorney-
General to give his advice should arise.

With these few words I request the House
to pass this Bill.

DR. BHAI, MAHAVIR: I would ask him
one thing. (Interruptions). He has promised
to reply. (Interruptions)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): He
is asking a question. Why do you worry?

¢ SHRI LAL K. ADVANI: The Minister
himself has said it.

THE -VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Please
hurry up. (Interruptions).

DR. BHAI MAHAVIR: It shows how little
confidence they are having in their Minister's
capacity to answer a simple question.
(Interruptions) Are you going to run the
House or it is the Chairman who is going to
run it? (Interruptions).

A THtAer arra (fasre) ca=
O 19 a1 &9 & 95w a7 39
FAHTTRE 7

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): The Minister has
asked him to ask a question after he has
finished his reply. Why do you object to it?

(Interruptions) Just wait. Yes, Dr. Bhai
Mabhavir.

DR. BHAI MAHAVIR: I am thankful to
the Deputy Leader for once asking his
partyrnen to behave. (/"-terruptions).

SHRI RAMANAND YADAV: You just
read the rules and then behave.

SHRI N.K.P. SALVE (Mahava-1 shtra).
My partyrnen are very well r behaved.

DR. BHAI MAHAVIR: All right. If not to
"behave" but to "mainlain the docorum of the
House". If you have objection to it, let it be
that he has requested you to maintain the de-
corum of the House. (Interruptions) Now you
are showing how much respect you have for
your Deputy Lea--der.

My question simply is: Is it aot a fact that the
Society repeatedly re- 5 quested the
Government that some financial expert should
be asked to sit on the management of the
Society so that accounts were maintained pro-
perly as required by the auditors, as also some
administrative officer who could help in proper
management of other affairs? If this offer was
being made again and again, did anything stand
in the way of the Government in accepting this
offer?

Shri S. B. CHAVAN: I will find the record. I,
do not know. Orally the hon. Members might say
so. But if I have to react immediately, certainly I
can be hauled tip for giving ~ a wrong
information. Unless I see the record, it will not be
proper on my part to clarify this.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): I .now
put the Resolution moved by Mr. Lakhan
Singh t, vote.

The question is:

"That this House disapproves the
Auroville (Emergency Provisions)
Ordinance, 1980 (No. 19 of 1980)
promulgated by the President on the 10th
November. 1980."

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI ARVIND
GANESH KULKARNI): I shall now put the
amendment of Dr. I Bhai Mahavir to vote.
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The question is:

"That the Bill t, provide for the taking
over, i, the public interest, of the
management of Auroville for a limited
period and for matters connected therewith
or incidental thereto, as passed by the Lok
Sabha, be referred to , Select Committee of
the Rajya Sabha consisting of the following
Members, namely: —

1. Shri V. B. Raju

2. Shri Lai K. Advani

3. Shri Ghanshyambhai Oza

4. Shri Bishambhar Nath Pande
5. Dr. Bhai Mahavir.

with instructions to report by the first week
of the next Session of the Rajya Sabha."

The motion was negatived-

THE VICE-CHAIRMAN (SHRI,
ARVIND GANESH KULKARNI): I shall
now put the motion moved by Shri S. B.
Chavan to vote.

The question is:

"That the Bill to provide for the taking
over, in the public interest, of the
management of Auroville ior a limited
period and for matters conntction therewith
or incidental thereto, as passed by th, Lok
Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): We shall now take
up clause-by-clause consideration of the Bill.
Clause 2. There are no amendments.

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): We shall now take
up clause 3. There are eight amendments, 1 to
4 by Dr. Bhai Mahavir and 6 to 9 by Shiva
Chandra Jha. You move them together.
Then you will not be called

[ 9 DEC. 1980 ]
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for the third reading. Yes, gy ahead, Dr.
Mabhavir.

Clause 3 (Management of Auroville to vest in
the Central Government for a limited
period).

DR. BHAI MAHAVIR: Sir. I move:

1. "That at page 3, line 17. for the
words 'two years' the words 'one year' be
substituted."

2. "That at page 3, line 23, for the words
'two years' the words 'one year' be
substituted."

3. "That at page 3, line 25, for the words
'one year" the words 'four months' be
substituted."

4. "That at page 3, line 27, for the words
'five years' the words 'two years' be
substituted."

SHRI SHIVA CHANDRA JHA: Sir, I
move:

6. "That at page 3, line 17, for the wordj
'two years' the words 'six months' be
substituted."

7. "That at page 3 line 23, for the words
'two years' the words 'six months' be
substituted."

8. "That at page 3, line 25, for the words
'one year' th, words 'two months' be
substituted."

9. "That at page 3, line 27, tor the words
'five years' the words 'one year' be
substituted."

The questions were proposed.
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SHRI SYED SIBTE RAZI (Uttar
Pradesh): You are very much afraid of
us. That is why you are saying such
things here. Thi, is not good.
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You should behave yourself. (Inter-
ruptions) You have no right to comment
on us. (Interruptions).
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frm 9% | (Interruptions)

SHRI SYED SIBTE RAZI: Your
allegation is baseless. (Interruptions)
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6 pm

THE VICE-CHAIRMAN (SHRI,
ARVIND GANESH KULKARNI): The
Minister is not interested in replying. I am
putting amendment Nos. 1 t; 4 and 6 to 9 to
vote. The question is:

1. "That at page 3, line 17, for th, words

'two years' the words -dinted."

The motion was ttegatived.
THE VICE-CHAIRMAN (SHRI

ARVIND GANESHI KULKARNI): The
question is:

2. "That at page 3,  line 23, for the
words 'tw, years' the words 'one year' be
substituted."

The motion ivas negatived.
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): The
question is:

3. "That at page 3, lin<the words
'one year' the words *four months' be
substituti

The motion war >i<g

J

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): The question is:

I. 'Thai st page 3, line 27, for the words
'five years' th, words two years' be
substituted,"

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): The
question is:

6. "That atpage 3, line 17, for
the words 'two years' the words
'six months' be substituted.'

The motion was negatived.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): The question is:

7. "That at page 3, line 23, for
the words 'two years' the words
'six months' be substituted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI The question is:

8. "That at page 3, line 25, for
the words ‘'one year' the words
'two months' be substituted."

The motion was negatived. 1
THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) The question is:

9. "That af page 3, line 27, for
the words 'five years' th,
1 luted."

The motion ivas negatived. >
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) The question is:

"That clause 3 stand part of the Bill."

The motion was adopted.

Clause 3 was added to the Bill.
Clause 4 Was added t, the Bill.

Clause 5 (Administrator of Auroville)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) There ar, tw,
amendments—Nos. 5 and 10—in the names
of Dr. Bh'fti Mahavir and Shri Shiva Chandra
Jha, respectively. Are they moving their
amendments?

DR. BHAI, MAHAVIR: Sir. I move:

5. "That at page 4, line 22, after the
word 'Administrator' the following be
inserted namely:

'who shall not be an officer of the
Government but a member of the
judicial service not below the rank of a

"

District Judge'.

SHRI SHIVA CHANDRA JHA: Sir,
I move: i

10. "That at page 4. line 22, after the
word 'Administrator' the following be
inserted, namely:

P 'who had been i, public life for
a long time with an undisputed
W record of integrity and social
prtstige"

The questions were proposed.

ot foa =7z o STEHATEAS 9B,
51 721 2 o o3 gewre 097 @EgEi #1
oo Zra # ddr ¥ ar nefafrezy o
I 9T FFF FAT IAE JATEAT HIT
Furea 2 5 wowr faas nefafredze
TATHT qH | PO T ARAT, FHT 742
T OWRATT AT amradr fAE @IE 1
oY i AT WITE A A AT @

= awz & fafssr wd=m G
AT P67 JTORT F4G7 | A1 7 /g
2 s ey 71 7 £ 72 E A1 ofew
ATSE A A HEHT 72 2. [ e
fazarsz fezmy 7271 2, ga-=ifass 7o
3. a1 g aefafiay
AT | WIT TFAT FNA F, OIERIT
A A L FATY AET TEEAT |
qifafes wradt e 2@ & 0 A A
T F: @F & wEar 41 "G faeEE
Tt A9 21 3AF W qE AT
oefafaezas gared 71 o=t 2rm afasm
ol € Il B v ke o B e i
zo § FITE] A 19T | 2afan 5 gz
Horraw 21 THET wATd & g oo

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) He is not replying.
The gestion is:

. 5. "That at page 4, line 22, after the word
'Administrator' the following be inserted
namely:

'who shall not be an officer of the
Government but a member of the judicial
service not below the rank of a District

rm

Judge'.

Th, motion was negatived.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) The question is:

10, "That at page 4, line 22, after the
word 'Administrator' the following be
inserted namely:—

'who had been in public life for a long

time with an undisputed record °f

"

integrity and social prestige'.

The motio, was negatived.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) The question is:

"That clause 5 stand part of the Bill."

The motion was adopted.
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Clause 5 was added tg the Bill.
Clauses 6 to 18 were added to the Bill.

Clause 1, the Enacting Formula the
Preamble and th, Title were added to the Bill

SHRI S. B. CHAVAN: Sir, I move: "That
the Bill be passed." e question was
propos
SHRIDHAR "WASUDEO

(Maharashtra): Mr.  Vice-
reply by the

SHRI.
DHABE
Chairman, there is no
Minister to .one point. When the mat
ter is pending before th, Supreme
Civil Court and a partial stay order
is granted and th, administration has
a given to the Society itself, what
is the use of hurrying up thig Bill at
thig stage? Secondly. Sir, there is no
charge of misappropriation. Only
some irregularities are there, and the
CBI has to investigate and find out
and all these formalities are still have
to be gone into. Then, Sir, my last
ction is this: The arbitrary biased

drastic powers hav, been taken. Ad
ministrator can dispose  of the pro
perty. The persons liable for criminal

action are given unusual protection
implying that it is only civil action
and all the will have to go

to the Tribunal. All the guilty offi
cers have been given protection under
section 9 because the matters will
have to go to the Tribunal. Such a
Bill has beeii forward and it

is a disgrace to the country. Such an

institution ha.s been taken over and I am

certain that the Supreme Court will give its

decision. We cannot be a party to this Bill

and, therefore, we all walk out in protest. Sir.

(At this stage, some ho
Members left

SHRI LAL K. ADVANI: Sir, we
would like to regi test. We
regard this Bill as improper and un
warranted and we would like to re
gister our pro walking out of
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the 'Bouse whe, this Bill is being passed.

(At this tage, some honourable
Members left the Chambi

SHRI, NAGESHWAR PRASAD
SHAHI: Mi. Vice-Chairman, Sir, we
J all are against this Bill and we want
that our protest 'should be regis'.
( ions). One minute.. Sir. We

tist this Bill and We want
to register  our  protest. (Interrup
tions), 000

T WIAAT GCEW . AT UIT qATE
WT32 A A ! (Interruptions)

! ANEET FOT WY | ATEY g
AR, AN AR AT IR
(Interruptions)

SRt oW gy ;T A w
& wsg |

qt i ST T gt W
feet avar 1 qWEA T wwEd
& gra & & T gt g A fad,

Pl ﬂ{l’

9 AAAlT WEE © aTs-uTeE
7 @ (Interruptiong)

o TN qEY ;g
w9 g § wOF gwEs Wy ofgr
¥ gy fa R0 7 3z fraestfados
faar, stz faar ar ready o g%
faaTes F1éaTs #37 &Y I AT Ay
T HET FAT | TGT TATHTY WAL G2
FH T WOETE WY T 91 qg7f o
AT ATEA & ([nterruptions) T
wear § ST WA § 1 I werre
ARt e AL E g R
WCZ FAT AT WA & (Interruptions)
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W A F Fga 97 ag AN g w1 e
agt gafad g W arwTIE w

(At this stage the hon. Member |

ft
the Chamber)

THE  VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI) The
question is:

"That the Bill be passed.”
The motion was adopted.

THE VICE-CHAIRMAN (SHRI,
ARVIND GANESH KULKARNI):
Now, we go to the next item.

SOME HON. MEMBERS: No, no, Sir.
(Interruptions).

G\IGIPND M—1438 R 5.—570

[9 DEC. 1980]

Provisions) Bill, 1980 362

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): You
do not want the next item to be taken up
now? Let us see what the Minister says.
Yes, Mr. Kesri, do y°u want to go to th,
next item now?

SHRI SITA RAM KESRI: No. Sir.

THE  VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI): All
right. The Hous, stands adjourned till 11-
00 A.M. tomorrow.

The House then adjourned at
nin, minutes past six of the
clock till eleven of the clock on
Wednesday, the 10th De-
cember, 1980.



